Third Series, Vol. XXXIV, No.18 Wednesday, September 30, 1964
Asvina 8, 1886 (Saka)

LOK SABHA
DEBATES

(THIRD SERIES)

Volume XXX1V, 1964/1886 (Saka)

September 21 to October 3, 196¢4/Bhadra 30 to Asvina 11, 1886 (Saka))

Ninth Session, 1964/1886 (Saka)

(Vol. XXXI1V comasns Nos. 1I to 20)

LOK SACHA SECRETARIAT
NEW DELHI

T o e, M CTTIRT - | “ UMD M TN e eyt At M. TS A5 1 e e e oo



CONTENTS

[No. 18—Wednesday, September 30, 1964/ Asvina 8, 1886 (Saka)

COLUMNS
Oral Answers to Questions—

*Starred Qu= ;twns "Nos. 478 to 480, 482 to™485 & 487 4445—81
Written Answers to Quesnons—

Starred Q.1estions Nos. 481, 486, 488 to 490 and 492 to 502. 4481—95

Unetarred Questions Nos. 1527 10 1608, 1611 to 1616, 1616A  4495—4550

_*and 1616B
Lae
Obituary reference . . 4550
Papers laid on the Table' . . ) . . . 4551—52
Messages from Rajya Sabha’ . . . . 4552—53
Committee on Private Members’ Bills and Resolutlons—

Forty-ninth Report . 4553
Correction of Answer to Starred Question No. 1240 4553—54
Statement re: alleged ill-treatment of a Member —

Shri L.N. Mishra . . . . 4554—79
Press Council Bill—

Motion to concur in Rajya Sabha recommendation to refer to

Joint Committee — 4558—4662

Shri Bade . . . . . . 4559—66

Shri A.N. Vidyalankar . . R . . 4568—-73

Shri Warior . . . . . . . . 4573—80

Dr. Ram Manohar LOhla . . . . . . 4580—88

Shrimati Indira Gandhi . . . . . . . 4588—92

‘Shrimati Tarkeshwari Sinha . . . . . . 4592—4601

Shri Joachim Alva . . . . . . . . 4601—13

Shri Bagri . . . . . . . . . 4613—19

Shri Tan Singh . e . . . . . . 4619—23

Shri P. Venkatasubbaiah' . . . . . . 4623—2$

Dr. Sarojini Mahishi . . . . . . .  4625—31

Shri Prakash Vir Shastri’ . . . . . . . 4631—38

Shri R.S. Pandey . . . . . . . . 4638—44

Shri J.P. Jyotishi . . . . . . . . 4644—47

*The sign+marked above the name of a"MemberJ¥indicates that the ques-
tion was actually asked on the floor,of the House by that Member.



Shri Sheo Narain . . . . 4647—49
Shri C.R. Pattabhi Raman . . 4651—61

Discussion re: flood situation in the country—

Shri Mani Ram Bagri . . . . . . . 4662—71
Shri Diwan Chand Sharma . . . . . . 4672—76
Shri Naval Prabhakar . . . . . . . 4676—83
+ Swami Rameshwaranand . . . . . . 4683—89
Sardar Gurmukh Singh Musafir . . . . . 4689—93
Shri S.N. Chaturvedi . . . . . . . 4694—98
Shri Yashpal Singh . . . . . . . 4698—4704
Shri Gajraj Singh Rao . . . . . . . 4704—08
Shri Tan Singh . . . . . . . . 4708—I1T1
Shri Sinhasan Singh . . . . . . . 4711—15§
Shri Lahri Singh . . . . . . . . 4715—17
Shri L.D. Kotoki™ . . . . . . e 4717—20
Shri Kamal Nath Tiwari . . . . . . 4720—23
Shri Kashi Ram Gupta . . . . . . . 4723—26
Shri Yogendra Jha' . . . . . . . . 4727—30
Shri Jagdev Singh Siddhanti . . . . . . 4730—32
Dr. CB. Singh . . . . . . . . 4732—36
Shri A.P. Sharma . . . . . . . . 4736—37
Sardar Iqbal Singh . . . . . . . 4737—40
Shri Shree Narayan Das’ . . . . . . . 4740—42
Shri Sheo Narain' . . . . . . . . 4742— 44
Shri Hukam Chand Kachwai’ . . . . . . 4744—48
Shri S.M. Banerjee . . . . . . . 4748—s1
Shri Prakash Vir Shastri. . . . . . . 4751—52

Shri Krishnapal Singh -. . . . . . . 4753—54
Shri Brij Raj Singh Kotah . . . . . . 4754—SS

Shri Tulshidas Jhadav . . . . . . . 4755—5s6
Dr. MS.Aney . . . . . . .. 4756
Pandit Jwala Prasad Jyotishi . . . . . . 4756-—59

Dr. K.L. Rao . . . . . . . . . 4760



LOK SABHA DEBATES

4445

LOK SABHA

Wednesday, September 30, 1964/
Asvina 8, 1886 (Saka)

The Lok Sabha met at Eleven of the
Clock

[MR. SPEAKER in the Chairl
ORAL ANSWERS TO QUESTIONS
Petro-Chemical Industry

+

( Shri D. C, Sharma:
| Shri Ram Harkh Yadav:
Shri Murli Manohar:
*478. ) Shri Jashvant Mehta:
Shri P. C. Borooah:
| Shri P. R. Chakravertl:
| Shrimati Savitrl Nigam:

Will the Minister of Petroleum and
Chemicals be pleased to state:

(a) whether a high-level investment
delegation recently visited India to
discuss Japanese capital participation
in the development of petro-chemical
industry in India; and

(b) if so, the outcome of
visit?

The Minister of State in the Minis-
try of Petroleum and Chemicals (Shri
Alagesan): (a) A six-member techni-
cal delegatinn of petro-chemicals ex-
perts from Japan sponsored by the
Japan Consulting Institute in India is
presently touring India to get ac-
quainted with the various petro-
chemica] manufacturing programmes
in India and to explore the possibili-
ties of collaboration, The technical
delegation will be returning to Japan
by the 10th October, 1964. A report is
expected to be submitted to the Gov-
ernment of Japan and the Govern
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ment of India based on which the
prospects of flnancial collaboration
wil] be explored.

(b) Thig will be known after the
delegation returns to Japan and sub-
mits its report along with any pro-
posals for collaboration.

Shri D. C. Sharma: May I know
whether this delegation is interested
in the whole complex of our petro-
chemical industries or only in some
parts of it?

Shri Alagesan: We should like to
await their report; only then shall we
be able to know the extent of their
interest.

Shri D. C. Sharmn: How long will it
take Government to receive the re-
port, consider it and arrive at some
kind of final conclusions? Can any
approximate time be given for that?

Shri Alagesan: Even if the dele-
gation’s report is received by the end
of October, it should be possible for
us to take a decision thereon within
a month or two after that.

Shrimati Savitri Nigam: What were
the terms of reference given to this
committee? May I also know whe-
ther this committee is enquiring into
the possibilities of only collaboration
or the further prospects of making
this industry more and more use-
ful? T

Mr. Speaker: Where is the commit-
tee? Only a delegation is touring
round the country. There is no ques-
tion of any terms of reference being
given to a delegation.

Shrimati Savitri Nigam: Even if it
be a delegation, 'they must have come
for some specific purposes. What
were the purposeg for which this
delegation had come?



4447 Oral Answers

Shri Alagesan: That has been suffi-
clently explained in the main answer.
They will go to various places where
we shall have our refineries, examine
the possibilities of establishing petro-
chemical projects and then make an
assessment.

Shri P. R. Chakraverti: May I
know whether Government have
worked out the financial involvement,
and if so, the extent thereof?

Mr. Speaker: That would be known
after the report is received,

Shrl Kashi Ram Gupta: May I know
whether the collaboration with Japan
will be on Government level or
with private enterprise in Japan?

Shri Alagesan: This delegation con-
gists of representatives of private in-
dustries in Japan.

Shri Indrajit Gupta: May I know
whether any offers were ever re-
ceived or invited for collaboration in
this fleld from any other countries
which are experienced in petro-che-
mical industries, or there is any spe-
cial reason why we went in for Japa-
nese collaboration?

Mr. Speaker: The
should appreciate that
dealing with a particular
only ...

Shri Indrajit Gupta: I want to
know whether there are any special
reasons why the Japanese offer has
been more to our liking?

Shri Alagesan: We have been hold-
ing talks with various parties in Ame-
rica, in UK etc, But no definite con-
clusions have been arrived at as yet.

Dr. Ranen Sen: It was reported ear-
ler in this House that negotiations
were going on with a French firm.
May I know how far that has ad-
vanced?

‘Mr. Speaker: The French firm is not
relevant to the main question.

Shri Oza: May I know wheth?r
Government have taken a fina] deci-

hon. Member
we are here
country
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sion about which of the petro-che-
mical industrieg will be in the public
sector and which will be in the private
gector?

Shri Alagesan: That will take some
time, The whole thing is under exa-
mination,

Shri Li'adhar Kotoki- Did this dele-
gation examine the question of setting
up petro-chemical jndustries based on
natural gas produced in the Assam oil
fields?

Mr. Speaker:
round,

They are touring

Shri Alagesan: I am afrnid they
will not be visiting Assam. They will
go to other places like Koyali, Bombay
etc,

Shri Ramanathap Chettiar: Did the
Japanese delegation discusg the ques-
tion of equity participation 'in our
petro-chemical industry or is it only
lending money by way of yen credit?

Shri Alagesan: 1 would submit that
we have to await the report.

ot oo fg ¢ ¥ ¥ Ao
o= fed fag e awr wfafafe
wEe | @ g, T oy St gl
FioT ¥ forqem woar @ T g ?

frmm Wk wmw W@
(o g wfae ) @ @ it
% & 7Y gur & 1 ag wfafafa s==
99T, gAY I9HT @ra fear oo
ag st et Er At v 99 o faE
Lao il

House Collapse in Delhi

*479. Shri S. M. Banerjee: Will the
Minister of Heme Affairs be pleased
to state:

&) whether his attention has been
drawn to the news regarding the col-
lapse of a double-storey building in



4449  Oral Answers
the morning of 12th July, 1964 in
Delhi resulting in death of ten per-
song and injuries to six persons;

(b) if so, whether any enquiry has
been made; angd

(c) if so, the findings thereof?

The Deputy Minister in the Minis-
try of Home Affair¢ (Shri L. N.
Mishra): (a) Yes, Sir.

(b) Yes, Sir.

(c) It was found that the house had
outlived its life, that the walls of the
house were built with lakhorj bricks
in mud. The Engineers of the Corpo-
ration expressed the opinion that due
to heavy anq incessant rains, water
had seeped through the brick-in-mud
walls and precipitated their collapse
and along with them the floor and the
roof.

Shri S. M, Banerjee: Is it a fact that
house-owners, specially ot Delhi, do
not repair their houses for years to-
gether with the result that the condi-
tion of the houses has become worse?
If so, would Government take any
action against them and compel them
to repair or renovate them?

Shri L. N. Mishra: There is a spe-
cfal provision in the Delhi Municipal
Corporation Act, sec. 348 under which
there is a machinery to &itend to that.
The overseer inspects those houses
and reports to the Assistant Engineer
and Executive Engineer. Action is
taken. Thev are asked to revair the
houses: if they do not, the Corpora-
tion on its own repairs the houses.

Shri S. M. Banerfee: Is it a fact that
apart from private houses, many
houses in colonies like Minto Road
anq other places are beyond repair.
These gvernment quarters have not
been renovated by Government and
the occupants have been asxed to stay
at their own risk. Will a census of
such houses be taken and repair work
started?

Shri L. N, Mishra: I cannot say
about particular houses, Lt there are
genera] instructions.

ASVINA 8, 1888 (SAKA)
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Mr. Speaker: The questivn was
about a particular house,

Shri S. M. Banerjee: It arizes out of
that. Othewise, many houses will col-
lapse every day.

Mr. Speaker: Then he ought to have
put the question differently.
shd: s v qt &
RO 7 Ak TraT foar o
frrer o wifaw 7 Y, wife ag firch
ararqr ?

sft Wo 10 faw : 7z W §
s MafaaT ¥ 3T 91 g wmh
R § fawmmg WY &Y Y, ¥few
9 qg WETH AT T AT TET, T ITHY
T ar e T

ot frraromer : & ag s
=g § e 9 gw gree @t o) foad
SN T AT FTHTT A ITH) §S qgrIQr
&g ?

st ®o wyo firsr: oY g, I
qi= qfs @ STaT & & fear v
Shri Shinkre: As the protlem of
repairs to old houseg is applicable to
practically every urban place in the
country so much so that during the
monsoon there are so mary casual-
ties, will Government consider this
question on an all-India basis and
enforce some legal enactment to pre-
vent such collapses during the mon-
soon?

Mr. Speaker: How is it possible to
cover that under thig question?

st areft : wow wERE, W
qEifeama qEws & 7o § A< et
gre ferdy g€ &, 9 fredy & e fic
Q@ § O ST N A X § W
I IR § goe @ o 8, wife
N ag ¥ A d§ o
t?
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Moo AT fawy : T FAW A
TF G WHH & I § 97 | Jg aF
IR W AAF § IARL AEH B
gy A1 W o, AR IR AR § A
Fa & Su¥ wftg gw Afew 1 #
T 7% @A ¥ fov w7y &)

& et oW g T WEE
A ferweft & FoFer pged am anor AT
< Fu7 39 TR A AR W G¥ wwe
aq @ § N f5 fraee & gea
87

weOW WEEE ¢ gg At OF &
AHF F AR A qAOF F 1 R TR ¥
R AR

it &7 W A AN ag qur fw
gg wa fem qgedr ¥ ¢

W WERT 3T W19 W qged
# oorar ARy § 1 W IW qgew H
qFE 7 A

nw fagw

+
- St TETIET e
ft o fag
=t sy fag fagm=i :
ot T Fifea
MNfamaaz ds:
Y 3o X oqrET :
s TR
*480. | =it Wo WYo wAWNT :
st arm
st Ween d%an
st fazaa qay
sft THEE AT
ot g e WAt
sft go wgEw v
L=t o w0 wwwf:
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T qEEW Het 3 IW, 1964 F
aritfeq W @&T 146 & IAX F
Ty ¥ g% T AT FAT FG %

() =1 v favg stw afufa
F wfrdes o< @ v fa= #7 foan
@y

(&) @ s & T T &
ot genfagt wbi of ff wav § @
ok o

(w) afafg & frwat & s
e g R § 7

TE-ww Farew § Tew-we (s
o) - (F) R (x). a@ SR
¥ faarde § 1| TS T #
famm st &% e A gu &

(1) s & 7 Iz

ff sl et & ag ST
Tgar § @ wwe § wow g
F faume am ¥ qF ¥ I wFR
7 goAt wfg-ofteg F geent & fqw
WAamfau g, MifFswHi &8 A
qEvfaF ol @ w-fage Afa
# fady four & 1| @R & AEw
T T ¢ 7 Fan Ag 5@ wa-faeg Aifa
I HEAT IRt § a1 Y ? ag woer
feafq &t w9z #¢

ot gt : fR s g & ar
ag wed F1 2T dew wifgfawm w3&r
& qaegl Y 7ol T | AT IR AR
o AdY g & | gwW dgw FWE Y
% fifer gaTr 9y & aife gw
I fqare @t A A

oW SRR AT S ag
FT oWy & fFowm oEIX
a favrg ¥ ferar § fiF Saet s onfesdy
LA
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st gt : g@R A gg faim ¥
far & f& oifefems & =rfim,
AT @ o ¥ e 2faw ¥ =
JSAT ITY, Iq FT FEAT AT LW F
§Tq FE AMET FI& By fegr S
qFaT &

st mEmElR wren o
@R 7 o fo9 dat ¥ no-fasg
fifs &1 qow foar &, gwar wea
T A foa-fom et §  wer-fady
Afr F s ¢, " oEAR A Oy
I &1 g fear & 99 @at w7

o 7

ot grar : oY gh, ot feand g R
IqH g TF €@ F1 A e & ater
T g T wew, I @y AR
ot dz A 3 Rew | W
w€T ¥ e goideT #3 ¥
T qEEd &, & w9 I9 T foe
g

ot serTER qreR 0§37 frore
AR F A qar €

T R 0 WX A
T qENE 9w @ @ &
A g a1 IR TFaE T 92T & e

ot odw fag fert @ qia
eufa a3 x=d wd ag=— W
T AR T AT |

RCTW NPT : T AT qEE
IqRw & AT AT FGT 7

5wy fog et & ag
T FE F FA G F @I ¢ W
ER ) qg a7 A §, a1 IJa
it Ag-free any R § | osmafe
2?
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Mt gt © T A g UE e §
FA W @ ¢ | R ¥ q9 G-
AT FA & IR Frve g s

Shrimati Tarkeshwari Siuha:; In the
past some of the State Governments
have expressed themselves deflnitely
against prohibition policy. I would
like to know whether, in view of the
past experience that the Government
of India have had and the statements
that have been made by some of the
State Governments, tlicre is any like-
lihood of a change of policy in these
States.

Shri Hathi: As [ said, the report
has been sent to the various State
Governments, and the matter hag ta
be discussed, but, ag I said, the policy
of the Government is thcie, decided.

Shrimati Tarkeshwarl Sinha: They
have already made a cor.mitted state-
ment that they are not picpared to
follow the policy. In view of this, is
there any likelihood of any change?

Mr. Speaker: She knows it better.
Shri Koya: We also want to know.

st Bc Wlo AN : T AAT AR
& sqv 3 ag arq Wt & fF ogt & wfg-
fawm #1 g2T faan war g, g dR 9
FAYL J¥ fegaw fadt §, gt ™
g #Y AT A% § aRa g T
o gt a7 ¥ FN w9 e
gar a1 ‘s gaw ¢, agt s foa
gar & “deww fge” ?

st grdt : AT TF F Fred ATH
-0 Tg, oY fF Ava Aga A IqTATY
W garT g ot A § i ot arfe-
Farwrer geeefiie g &, agi o< A A
feafa wroet g€ 3 1

o T . w7 AA AT Ay
Farq A FOr o v fam owgl w
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Wy %7 FT ST g §, Ay

g SR W 1 ¥ TEH Biww, T AT,
TN ¥ G T AT W FA AT
AR iferamar g ?

T IW § AR AG AT ¢ AT W A

Wy AT W R T !

@ oW d Al RO §
fadr &1

Shri D. C. Sharma: May I know if
this report has made eny recommen-
dations for the stopping o illicit. dis-
tillation in the various districte all
over India? Have they made any con-
erete and constructive suggesiicn with
regard to that?

Shri Hathi: The report dealt with
this aspect in very great detail and I
think I have sent a copy to the hon
Member also.

st g fag :¥qT Ag @ A
§ & w7 a% ot afeas d9e §F T
TR & §T@ry =® G §; T g, A
Fagiogi @ ER fra § 7

o gt : A g T a9 T A
LUl R

st g wr wgra & 77 srAar
wan § & ¥0w wrew § aRT wa"
w0 ¥ T S ATl WO R owd
wf 31 w7 Ol F ot W A F wiEs
wes e W & ? ey &
av g # ¥ ¥ Afml i go wwg } 7

@ gt : ag s sigfaww
Il A A o F aR # §)
HIAT T $Y A FAAT KY, I &
fag ag Afew ¥

SigrR TR WO
¥ g ahAz t € mag g ?
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R WY ¢ WX G Sfaae
¥ W R & 77 N fQRg 7 &
R, a1 ¥ Wi w3 fed S awd § 1

ot diwTcwm dTn @ FOGR
UAER! § FA A FW & qa
w3t @, Afew fadmt & g a9 A
waT &g o @ § | wfawew &
e BN IgE-H wae faadt g,
w1 Y G A 99 9 WY Sfaew
amar § 7

WeR AP ¢ T AfA-HEE
i faeet § 7wk wfa-HEw &1 6
faereit &), Y AR fge WY 3o w1 7T |

Shrimati Savitri Nigam: In view of
the fact that thig report s still under
the consideration of Government, I
wouid like to know wuether the Cent-
ral Government or the Planuung Com-
mission has givep any suggestion to
any State that they suou:d not take
any derogatory step as far as Prohi-
bition is concerned.

Shri Hathi: The matter was discuss-
ed in the meeting of the Chisf Minis-
ters in 1963 and I think ihe hon.
Member knows about 1it,

Mr. Speaker: Shrimati Yashoda
Reddy.

Shrimati Savitri Nigam: [ am ask-
ing this question alter the rcport had
been submitted . . .

Mr. Speaker:
pectable lady.

Now, anotuer res-

Shrimati Yashoda Reddy: Thank
you, very much. I would Lke to know
from the hon. Minister upzo what
percentage of alcohol ig the Govern-
ment of India thinking to  permit
where beer is allowed in Maha-
rashtra?

Shri Hathi: It is not a question of
the Government of India peimitting.
It ig for the State Government. But
the Committee has ;uggested that the
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content of alcohol should be decreased
gradually,

Shri P. Venkatasubbaish: Pending
the finalisation of the report with
consultation of various State Govern-
ments, may I invite the attention of
the hon, Minister to the faci that there
has been a committee by rname the
Ramamurthi committee which nas sat
on this prohibition issua aad submitt-
ed its report? Will this committee’s
report also be taken into counsidera-
tion before finalising the conclusions?

Shri Hathi: We wii} take
thing into consideration.

st wo o Tt : s wifgfaww
QAT FHET @1 AW A ST H @Y
4, 99 @99 W ¥ FAT Fqq 9
HIGLEASAT 7 UG-T=1 F 87 § w9y
A o AT TR Y wErd
gt STt A & & §, agi wE-ay
¥ agT ST gAT R | T & 1 A
g i &9 ¥ ¥ wage &1 § qunay
R AR ¥ ar] < & S@n ?

WS WEAW : 4g @i § |

Shri Jaipal Singh: There had been
80 many reports of cornmittees and
commissions on this  delightful
subject. May I know wheiher at any
stage the financial in.plications of
prohibition had been given by the
committee, what impact it wil] have
on the Fourth Five Year Plan and so
forth? {

Shri Hathi: The Tek Cizud com-
mittee hag looked into the financial as-
pects also. It had given various
figures about the loss of revenue which
the States would have to iucur.

Shri Basumatari: In view of the fact
that Assam has the largest aumber of
Tribals, may I know wnetacr when
these tribals appeared before the
Commission, before the Tek Chand
Commission, these tribals, who are
addicted to. drinking, spoke in favour
of prohibition?

every-

PRESH
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Shri Hathi: Those details may not
be with me,

Shri Hem Barua: [n ihe Assam tri-
ba]l areas they need liquor for poojas
and all that and, according to ex-
perts, the people in Assun have to
take liquor or else they get de-vita-
lised because of the cold -climate
there. May I know whether that as-
pect of Assam has also been taken in-
to consideration?

Shri Hathi: The Comuuittee
taken that aspect also.

Mr. Speaker: The hon. Member also
may be consulted.

Fertilizer production programme

+
Shri Bagri:

Shri P. C. Borooah:

Shri Bibhuti Mishra:

Shri K. N. Tiwary:

Shri Vishwa Nath Pandey:
Shri D. C. Sharma:

[Shrl Yashpa] Singh:

has

*482.

Shri Manabendra Shah:

Will the Minister of Petroleum and
Chemicals be pleased to state;

(a) whether a group of six American
private manufacturers ‘of petrochemi-
cals ang fertilisers have formed a
consortium to participate in India’s
fertiliser production programme; and

(b) the terms of the participation
proposal and whether the proposal has
been approved by Government?

The Minister of State in the Minis-
try of Petroleum and Chemieals
(Shri Alagesan): (a) and (b). On
behalf of an American Consortium,
an American firm has submitted a
proposal for production and distribu-
tion of fertilisers to the extent of 1°
million tonnes of nitrogen, by the
end of the Fourth Plan period. The
firm has been uallowed to undertake
a feasibility study to be cempleted
by the end of December, 1964. The
terms of participation etc, will be
known only - after - the - feasibility re-
pert is received,
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ot avft cET & ATy o A T
IEAZIAT§ | HT T Gg) qge ]
¥ g1 9 9y wadfeal ¥ qgEar a9
1 hue fear § 6 qr &7 & A
e T asar g ?
The Minister of Petroleum and
Chemicals (Shri Humayun Kabir):
.That is the purpose of this proposal.

We want to step up the production
of fertilisers.

st wwnh ;o gee wEd,
g AT gr, 39 999 7 3¢ 9
ot & It ar ag fAavig o fean
srm e frad wfowma @ & w=x
waTer fear ol wR At a1 faaar
awr fay ?

st g wfa : fram #1 oaw
w1 faar 9md a8 t TEAHEE q@ w60 )
W & FRET FT A gAY g |
faT ¥t I Fxferw iy i foraet &9
Fra & 98 ") JA foar 9 gwar
&, daTC FA T wifaw FT AW

st %o ATo fArY : FT HAH]T
& wmar WK FrE gL 2w o Ffaw
wieargat T ¥ fag o< &, afk @1,
AT Iw A A E A IR @
& e 9 a1 &.uEe Sl
£ g F70 93+ ?

Shri Humayun Kabir: All the
parties which are trying to get re-
fineries here have also made sugges-
tions that they would be prepared
to co-operate in fertiliser production.

Shri D. C. Sharma: May I know
what percentage of the needs of
fertilisers in this country will be met
if this consortium’s proposa] is
accepted?

Shri Alagesan: The Fourth Plan

target has been tentatively fixed as
2.2 milljon tong in terms of nitrogen.
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This proposal is for the establishment
of a few units,—say, 4, 5 or 6,—which
will produce, in terms of nitrogen,
one million tons.

oft qow fag ;@ wET g7
H G A 9% 7T @ & g@mreowwawT
¥ 1€ oY 79X H OF &7 wieargas aen
¢ WK fggam & faam &1 T &
T § a9l § AT T /Y T W A
& JATH ag T g | F Sy qngan
g 1% ag AW EFR Fq I§ T
@AY, FF I FATH AT AT H 1747
s ?

st gavgR wfaw : 9 §aT §8 O3
gfrmaae fafaee & gor sy @ifgd

Shri Indrajit Gupta: In view of the
fact that the present serious short-
fall in fertilisers has been found to
be due primarily to the failure of
licensed private sector units to come
up to the mark, am I to take it, in
view of the Minister’s statement, that
henceforth Government intends to
rely more on foreign capital coming
into fertiliser production fleld rather
than on trying to set up indigenous
manufacture which has failed to
come up to the licensed capacity so
far?

Shri Alagesan: It is a question of
balancing the various factors. It is
very imperative that we should in-
crease our food production in as
short a time as possible, So, we are
attacking this problem on all fronts,
There are public sector fertilizer
factories, Some private parties have
also been licensed to establish ferti-
lizer factories. Now we are exp.or-
ing whether with the help of foreign
capital we shall be able to put up
these factories in as short a time as
possible.

Shri A. S. Saigal: May I know whe-
ther Government hag entered into
any agreement with the private manu-
facturers of the American group?
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Shri Alagesan: No, Sir.

Shrimati Tarkeshwari Sinha: In
view of the fact that there has been
a shortfall of 40 per cent in the
Second Plan in the production of
fertilizer, this Consortium is coming
into the picture for the expeditious
disposa] of the production programme
of the Fourth Plan and the unful-
filled part of the Third Plan. May I
know whether the requirements of
the components and the raw materials
will be provideq by this Consortium
or they will maintain the same rigi-
dity in regard to this as in the matter
of providing aid, that is to say, all
the raw materialg and the components
for the fertilizer programme will be
available only from that country?

Shri Alagesan: It is a long ques-
tion.

Dr. L, M Singhvi: But a pertinent
question.

Shri Alagesan: I do not deny it
Ladies always put pertinent questions
As far as the fulfilment of the target
laig down for the Third Plan is con-
cerned, it will not be possible for us
to achieve it and we have stated it
on the floor of the House. If the
proposal of the Consortium comes into
fruition, every attempt will be made
by us to see that at least by the second
year of the Fourth Plan we achieve
the target for the Thirq Plan.

Shrimati Tarkeshwari Sinha: My
questions has not been answered. Be-
cause of the rigidity in the availabi-
lity of raw materials and compc-
nents. ...

Shri Humayun Kabir: May 1 point
out . .. N

Shrimati Tarkeshwarl Sinha: May 1
finish my question?

Shri Humayun Kabir: You are re-
peating it.
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Shrimati Tarkeshwari Sinha: When
the proposal is discussed with the
Consortium may I know whether an
assurance will be taken from it that
thig rigidity will not be maintained?

Shri Humayun Kabir: As the ques-
tion was repeated, there is nothing to
add. The pownt 1s, we are trywng to
enter Into an agreement with this
Consortium to overcome two major
difficulties, One is the question of
foreign exchange, An hon. Member
on the other side suggested that we
should not take foreign capital. But
he forgets that without foreign ex-
change ferti.izer factories cannot be
built and, therefore, we have to get
this foreign exchange. With regard
to the question of raw materials etc.
they will be found in the country.
Whenever we enter into the agree-
ment, we shall ensure that all the
necessary factors are taken care of so
that by 1968 we not only fulfil the
target for the Third Plan but exceed
it by about 50 per cent.

Dr. L. M. Singhvi: May I know
whether Government have familiaris-
ed themselves with the tentative ideas
of the participants of this Consortium
about the raw material to be used
about the production programme,
about the capital outlay and by what
time how many fertilizer factories
would be made available as a conse-
quence of this proposal?

Shri Alagesan: As far as the raw
material is concerned, it ig mostly
naphtha which will come out of our
refineries. They have nat excluded
coal. What is the other question?

Dr. L. M. Singhvi: The capital out-
lay and the production time, the
quantity of production and the time
by which it will go into production.

Shri Alagesan: The idea is to have
units of the capacity of 200,000 tons.
It will be rather premature to say
about the capital outlay. There are
0n.ly broad estimates.
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Camps for refugees from East
Pakistan

+
r Shri P. R, Chakraverti:
Shri P. C. Borooah:
Shri S. M, Banerjee:
Sar: K. S. Panaey:
Sark Unkar Lal bBerwa:
dari P. K. Deo:
Sari Soianki;
>ari1 Guwsaan:
Shri Visnwa Nath Pandey:
Shri Indrajit Gupta:
Sar1 Yasapal S.ngh:
Shri B. K, Das:
LShri Biren Duita:

Will the Minister of Rehabilitation
be pieased to state:

(a) the number of camps opened
in different States to accommodate
refugees from East Pakistan;

(b) what js the general pattern of
the improvised shelters;

*483. <

(c) the arrangements for the supply

of foodgrains und other essential
requisites; and
(d) the total strength, camp-wise

and whether there have been any
desertions?

The Deputy Minister in the Minis-
try of Rehabititation (Dr. M. M. Das):
(a) 96 (inc.usive of 8 camps under the
control of the Central Government).

(b) There is provision generally
for tents andjor basha type of hut-
ment accommodation.

(c) Fair price shops have been
opened in the camps to enable the
migrants to purchase their require-
mentg of food-stuffs and other essen-
tial jtems at reasonable rates.

(d) A statement showing the camp-
wise strength is laid on the Table of
the House. [Placed in Library. See
No. LT-3286/64). So far 9,467 families
have left the various camps,

Shri P. R. Chakravertl: What steps
are being taken by the Government
to screen the inmates of the camps
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to weed out Pakistani spies and also
saboteurs who want to provoke and

-tell the refugees to desert the camps?

Dr. M. M, Das: Steps are being
taken to carry out this screening. We
are going to appoint some officers
who will take up this work.

Shri P. R. Chakraverti: May I
know whether Government has con-
sidered the question of putting the
refugees’ mind at ease because of
the stress and strain through which
they have passed by employing social
workers?

Dr. M, M. Das: Yes, Sir; there are
some officers, known as sewaks, who
have been employed and who are in
charge of sometimes 200 families and
sometimes 250 families or so.

Shri S. M. Banerjee: I would like
to know whether the living and
working conditions in these camps,
special.y in Madhya Pradesh, have
improved after those children and
others had died there; if so, whether
the inhabitantg of these camps are
also given some sort of employment.

Dr. M. M. Das: Yes, Sir; we are try-
ing our best to find employment for
these refugees. For the information
of the hon. Member I may say that
the living conditions in these camps
have been improved much,

ot fieTT AT dar ¢ Star WY
HeT ST F FeerT, 218 qf @ Ay §)
& s =ngaT g 6w § et sofa
& FOT Y § AT @A g §9ST ¥
™ &, 9 afe f smafa & sror @
& @ FT R A I wafa w1
= s & wfew &7 § 7

Dr. M. M. Das: These families have
left of their own accord in spite of
repeated persuasions by the officers
in charge of the camps not to leave
the camps, The reasons so far as-
certained for leaving these camps are
the following. Firstly, hot climate
ot the locality and the tented accom-
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modation to which the migrants were
not accustomed; secondly, shortage
of water caused by sudden increase
of population; thirdly, inclination to
join relations in West Bengal—ths
has been a very potent cause; fourth-
ly, a large number of the refugees
who were in camps had thewr re.a-
tions and friends settled in West
Bengal and they joined the campers
here to find out the possibilities of
rehabilitation facilities to be ygiven
by the Government of India. But when
they found that the possibilities were
not very bright according to their
estimation, they left the camps; and,
lastly, desire to be settled on agricul-
tural .ands and reluctance to do any
manual labour. These are the few
causes whith we have found.

Y T ¢ T AAAT qA T
AT FT T HG fF wondf =4y
% foem & wevg & fa¥ & foeam @
g2 ?

Dr. M. M. Das: Primary schools
have been set up in the ecamps for

the education of the children of the
refugees,

Shri Indrajit Gupta: Has Govern-
ment’s attention been drawn to a
very widespread complaint that in
these 96 or so odd camps the number
of shops which have been opened for
supply of foodgrains and other essen-
tial commodities is totally inadequate
and the so-called reasonab.e rates at
which commodities are being supplied
are in excess of the capacity of these
people to- make purchases because of
the very small income or doles which
they are getting?

Dr. M. M. Das: It is not a fact that
these shops are inadequate in num-
ber,

Shri Indrajit
shops are there?

Gupta: How many

Dr. M. M. Das: If the hon. Member
put a separate question, I will try to
answer it. The information is not
readily available; it is nat at my dis-
posal at present.
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Shri Indrajit Gupta: Then how
does he know that they are adequaie?
He does not know how many shops
are inere but he says that they are
adequate,

Dr. M. M. Das: Because we have
not yet received any complaint about
the inadequacy of these shops,

Shri Indrajit Gupta: The second
part of my question wag about the
rates, the prices at which these com-
modities are being supplied.

Dr. M. M. Das: In these fair price
shops the prices of foodgrains have
been fixed by the State Governmoant.

Shri Indrajit Gupta: But it
have a relation to their income.

must

Mr, Speaker: Order, order. Shri

Yashpal Singh.

it aaaTe fag : 39T R § fraw
7 QT o faw g 7

Dr. M, M. Das: As the situation
arises—up till now every day 2,000
refugees are coming to our country—
if this rate of influx goes on, we have
t0 open more and more camps not
only in Uttar Pradesh but .n other
States also.

Shri B. K. Das: May I know whe-
ther any memberg of these camps
have been sent to rehabilitation cen-
tres so far; if so, what ig their num-
ber?

Dr. M. M. Das: Yes, Sir; they are
being sent to rehabilitation centres,

Shri P. Venkatasubbajah: May I
know whether the Government is
aware of the fact that a number of
peop.e from Nagarjunasagar Camp
have deserted the refugee camp and
have been held up somewhere? Will
the Government try to investigate the
reasons for their desertion?

Dr. M. M, Das: We have sought for
detailed information from the State
Government who are in-charge of
these camps. But so far as we
know, the language difficulty is ome
af the causes;



4467 Oral Answers
N WMEPaaaagg &
Aeq W A AT GITMAT ISHIE 4
T TG § I &1 AT §°47 q¢ 91gd &,
H 16 FIRIGT g, AN §, 96 § (dQ
QT qT 1140 747 AR 39 71 Bl Bl
AYIEASH 1S9 19 § WA & 194, ga1949
3 8§ T A g g !

br. . M. Das. L could not tollow.

Shri Bade: ‘I'ney want wnat they
shouiq be given some implements los
carpeaary and wedving works. lney
want some as.istance tor starung car-
pPenuy and weaving works waicn you
are not giving them and they are

lorcea 10 do tne earth work. There-
tore, they are leaving the Danda-
karanaya camps.

Dr. M. M. Das: Steps are being

taken to give loans for starting ol
small industries ag wel] as small tra-
des and also for opening up  sma!l
shops, etc.

Shri R. S. Pandey: In Mana camp
thousands of refugees were put. 1
want to know wnether the Madhya
Pradesh Government has promised to
open any other camp.

Dr. M. M. Das: The Mana camp 1is
under the direct charge of the Central
Government. It is not under the
charge of the Madhya Pradesh Gov-
ernment. There ure other camps
which are under the charge of the
Madhya Pradesh Government. But so
far as the Mana transit camp is con-
cerned, it is directly under our Minis-
try.

Shrimati Renuka Ray: The Minister
stated that lack of water supply is vne
of the main causes and that is why the
refugees have been leaving the camps
and there is also another cause—!
think he has not mentioned that—the
lack of proper medical facilitie:.
Would the Minister consider to bring
to bear the experience gained in the
past by the Centre and the West
Bengal Government in the matter of
running of camps and utilise it for
running thege new camps in the States

SEPTEMBER 30, 1864

Oral Answers 4468
who have not got the experience of
the past?

Dr. M. M. Das: At the very begiu-
ning, that 1s, in the month of Apal
and May, during the hot season, when
the 1nflux was sudden and in large
numbers there was sgme difficulty.

Mr. Speaker: Let the Minister con-
sider her suggestion.

Shri Tridib Kumar Chaudhuri: May
I know what nhas become of the pian
of the hon. Minister for torming some
kind of works corps or something like
that, whether that has staried tunc-
tioning, and how many refugees have
Joined the corps and what work they
are downg?

Dr. M. M. Das: The hon. Member
perhaps refers to the Rashtriya Vikas
Dal. Steps are being taken tor  oOr-
ganising this. The uniforms have
been ordered and the work is  Ppro-
gressing.

Shri Tridib Kumar Chaudhuri: How
many have joined?

Dr. M. M. Das: The arrangemeanis
are being made. ..

Shri Tridib Kumar Chaudhuri; But
none has joined.

Dr. M. M. Das: Up till now no re-
cruitment has started.

Shri Hem Barua: If it is a fact that
after granting the necessary financial
assistance to the States, the Uniqn
Government entrusts the responsi-
bility of managing the camps to the
State Governments, the evidence of
which we find in the death of children,
insanitary conditions and mismanage-
ment of camps, may I know whether
the Government propose to take any
steps for having overall guidance and
supervision of these camps which wre
ordinarily managed by the State Gov-
ernments for which the financial al-
fotment is made by the Central Gov-
ernment?

Dr. M. M. Das: It is not a fact that
the State Governments are not doing
anything for the comferts and the
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safety of these refugees. Whatever is
in their power, they are doing. They
are trying to do their best and we on
our part have maintained strict super-
vision upon the running of the camps.
Whenever it js found necessary, we
issue necessary instructions to  the
State Governments.

oft TRTraART ¢ & ST =R
g i 71 39 OF afard & @ gue
foelt & o w9 F gy F FrO,
T F HATE F FTI0 AT T AT AR
& FRO Agar 3faa s A faew &
Freor fre g arfereme w5 @ &

Mr. Speaker: Have some of them
gone back to East Pakistan or have
they only moved from one place io
another?

Dr. M. M. Das: It is a fact that some
families have gone back to Pakistan.

Shri S. M. Banerjee: Because of this
difficulty?

Shri Bade: This is a very important
question. Have they gone back be-
cause of these difficulties or due to
other reasons?

Mr. Speaker: He wants to know
whether because of the difficulties en-
umerated by the hon. Minister him-
self some of the families have gone
back to East Pakistan. .

Dr. M. M. Das: Many families which
had left their lands and belongings in
Pakistan came here leaving some mem-
bers of their families there, with the
hope that some more lands will be
given to them here. But when they
found that the prosvect of getting
lands was not very bright here they
thought it better to goback to Paki-
stan.

Dr. Ranen Sen: From the statement
given to us I find that in the contigu-
ous States of Bihar and Orissa, there
is only a small number of camps and
refugees, whereas in the distant areas
like those of Andhra Pradesh, Tami:

ASVINA 8, 1886 (SAKA)

Oral Answers 447

Nad etc,, the number of camps and
refugees is rather quite big. May I
know what prevented the Government

. from getting up camps in the contigu-

oue areas of Bihar and Orissa so that
a greater number of people may be
rehabilitated or re-settled there?

Dr. M. M, Das: Before January last,
that is, from 1950 up to December,
1963, about 41 lakhs of East Pakistan
refugees have crossed to India. About
35 lakhs of them are in West Bengal
and the rest have found their ac-
commodation or rehabilitation in the
bordering States which the hon. Mem-
ber has mentioned. Those border
areas are now quite full, and there is
no further space, and so, the refugees
are being taken to distant parts of the
country for their rehabilitation, where
lands are available.

Import of Tractors

+
[ Shri Indrajit Gupta:
7\ Shri Yashpal Singh:

Will the Minister of Rehabilitation
be pleased to state:

(a) whether it has been decided to
import tractors for reclamation of
forest lands where East Pakistan re-
fugees can be settled:

(b) if so, how many tractors are
required immediately for this pur-
pose; and

*484,

(¢) whether the necessary forcign
exchange has been sanctioned?

The Deputy Minister in the Ministry
of Rehabilitation (Dr. M. M. Das): (a)
to (c). Yes, Sir. Tractors are required
for the enlarged programme of re-
clamation in States where land has
been offered for resettlement of the
new migrants, besides Dandakaranya.
In view of the urgency, tenders have
already been invited for the import
of 15 Grawler tractors from U.S.A. for
which foreign exchange has been re-
leased. The number of additional
tractors required would depend on
the area of land available and suitable
for reclamation. Land surveys are
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being made and approximate re-
quirements of additional tractors are
being worked out. The tractors will
have to be obtained from D.GO.F. or
imported from abroad depending c¢n
availability and foreign exchange re-
sources.

Shri Indrajit Gupta: May I know
the total area of these various pieces
of land, which are sought to be re-
claimeq for this purpose, and whether
it is for agricultural purposes?

Dr. M. M. Das: Up till now, 1,64,000
acres have been made available to us
or offered to us by the different State
Governments. Our estimation is that
out of this, 1 lakh acres will be re-
claimable, that is, will be fit for agri-
culture. Our programme is that every
year, during the working season for
tractors, that is, from the end of rains
to the beeinning of rainz. 60000 acres
of land should he reclaimed. The ex-
istine 12 units of tractors which are
wntkine in Dandakaranva have a capa-
city of reclaiming only 36.000 acres of
land during one working season. For
the rest of the land, we have to find
new tractors.

Shri Indrafit Gunta: Has Govern-
ment’s attention been Arawn to the re-
pnrte that the number of tractors
whi~h was considered immediatelv
neces-ary for thic nurbose bv  the
Minictrv af Rehahilitation conld not
ba imvorteq hecause the Tinance
Minictrvy hac refuseq tn sanction the
necessarv foreign exchange?

Nr M. M. Tins: Tt is nnt a fact.
TenAdore hava alraadv haan invited far
ome nnit af teactors: that ig 1K tractors
whirh malka ona 1mit The Minictrv nf

Tinan~e hac eanctioned the necessary
foreien exchange.

<f* geraver few ¢ P ¥ wrETAy
DNt ot S R E R
Qe ¥, Swerifear ¥, o w9 3,
Famrrx S o A §,
w7 37 Y & ATy o rashe Y mit
a1 fadt oy & e ¥ wErdw
Mok y?
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Dr. M. M. Das: It depends upon the
foreign exchange available and the
advantages that the other countries are
prepared to give to us.

Shri Mohammad Elias: Is it a fact
that a number of tractors are lying
idle in Dandakaranya? If so, why?

Dr. M. M. Das: Tractors cannot be
operateq during the rainy season. 1
do not know if he has...

Shri Mohammad Elias: Not rainy
season, but they are idle the whole
year.

Mr. Speaker: The Minister says that
the hon. Member might have gane
there during the rainy season.

Shri S. M. Banerjee: I would like to
know whether the DGOF is in a posi-
tion to supply tractors to the Danda-
karanya Development Authority. Is
it not a fact that because of a certain
hitch ijn the Rehabilitation Ministry
about the working of these tractors,
they are not being taken? If so, will
the expert committee report in this
connection be taken into account and
tractors manufactured by the DGOF
taken?

Dr. M. M. Das: I think the infor-
mation received by the hon. Member
is pure imagination.

Shri S. M. Banerjee: There was a
discussion in this House and it was
saidg that tractors supplied by the
DGOF were proved to be useless by
the DDA. Shri Mehr Chand Khanna
wag the Minister in charge at the
time. Then an expert committee with
Admiral Shankar as chairman was
appointed to go into this matter and
thev said it was proved that they were
useful. So I am asking on the basis
of facts.

Mr. Speaker: Then too T would make
a request to the hon. Member. When
he finds that the answer given is not
correct and according to facts. he has
just to write to me and I will find out
where the mistake lies.

Shrl S. M. Banerfee: T obiect to the
word ‘imagination® which he used.
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Shri Kashi Ram Gupta: Which is
the State which has given the largest
area and will priority in reclamation
be given to that area of that State?

Dr. M. M. Das: The Maharashtra
Government has offered us 80,000
acreg of land.

Shrl Kashi Ram Gupta: How much
of it will be reclaimed?

Dr. M. M. Das: The area is being
surveyed and until that is complete,
we cannot say.

sft gow wy o : & 3 Sy
g § 5 ¥ dFex 7 9% W A@ A
feaa wrdT W F9 aF FH AN Q
s ?

Dr. M. M. Das: We have invited
tenders. It is difficult for me to say
what exactly will be the time taken
for the tractors to arrive.

Durgapur Fertiliser Project

+
Shri Ramachandra Ulaka:
Shri Dhuleshwar Meena:
Shri Gulshan:
Shri Mohammad Elias:

Will the Minister of Petroleum and
Chemicals be pleased to refer to the
reply given to Starred Question No.
1249 on the 29th April, 1964 and state:

(a) whether Government have
since taken any final decision on the
report of the Fertilizer Corporation of
India about the proposed Durgapur
Fertilizer Project; and

*485,

(b) if so, the particulars thereof?

The Minister of State in the Minis-
trv of Petro’eum and Chemicals (Shri
Alagesan): (a) It has been decided,
in principle, to establish a fertilizer
factory in Durgapur in the public
sector and entrust its execution to the
Fertilizer Corporation of India Ltd.

(b) The factory, estimated to cost
Rs. 34.50 crores will prnduce 100,000
tonnes of nitrogen and 108,500 tonmes
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of P205 in the form of ammomum
phosphate sulphate.

Shri Ramachandra Ulaka: Will the
fertiliser produced in this factory be
cheaper than that produced in other
units in the country?

Shri Alagesan;
say.

Shri Ramachandra VUlaka: When
will this factory go into production?

Shri Alagesan: As I said, the pro-
ject report has been prepared and it
is under consideration by a commit-
tee of the board of directors of the
Fertiliser Corporation. It has not yet
been submitted to Government.

st AT W WA HAt AT
qaEt & ag QT & O O @
S ?

INfemm dix  vamw | (s
s wfae): dar W qamEr war
gz fo st wfeam sTOE
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g & |

Shri Mohemmad Elias: When will
the construction be done?

Shri Humayun Kabir: That will
depend on when the proposals have
been received and accepted.

I am not able to

Dr. Ranen Sen: Is there any truth
in the newspaper report that this
fertiliser factory at Durgapur is not
going to be established and that |t
will be shifted somewhere else?

Shri Alagesan: No, Sir. There is
no truth in that report.

Shri Tridib Kumar Chaudhuri: Am
I to understand that the whole matter
is under the consideration of the Fer-
tiliser Corporation, and Gavernment
has received no specific proposals
from the Fertiliser Corporation or,
are they in touch with the West
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Bengal Government or such other
interested parties and a final decision
has been or is going to be taken?

Shri Alagesan: The Fertiliser Cor-
poration was entrusted with the
task of preparing the project report,
and naturally they have been in touch
with the West Bengal Government
etc., for land, power and other re-
quirements. As I said, the report is
just now before a committee of the
Board of Directors of the Fertiliser
Corporation. After they approve it,
it will come to Government for final
approval.

Shri A. P. Jain;: What are the basic
materials that are going to be used in
the manufacture of fertilisers, and
what is the process that is going to be
adopted?

Shri Alagesan: For nitrogenous
fertiliser production, it will be naphtha
from the Barauni refinery. For P205,
it will be from imported rock phos-
phate.

Shri A. P. Jain: Process.

Shrli Alagesan: Process I am not
able to say.

o gernitae e : iR §
wEATEIT g ww fEar sy arer
2, 7 wgt o fear oy amem @, ot
SATRT FTCE™ § | ot FEE Ty g
I TE 9T I S ;i A Faw
four T & 7

ot g e gw TEy e
fegem § WA frafh o=l &
aF, T ) mafoasa
fir gaiqe # ag Mo Fraw frar oy
gt FreETy 74 §, S F Ay F @
1 )

Shri Joachim Alva: Gowernment is
aware that an American consortium
of investors have now a proposal to
set up three or four fertiliser fac-
tories. They have proceeded with
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their plans. Are you waiting for
them to set up their factories?

Mr. Speaker; Order, order. He
should not address direct.

Shri Joachim Alva: I am sorry. Are
you waiting for them to set up those
factories? (Laughter).

1 want an answer to my question.
1 am addressing it to you.

Mr. Speaker: This Parliament has
had its life for three years now. Now
at least we are quite mature that we
should follow the procedure that is
there.

Shri Hari Vishnu Kamath: He was
a Member of the previous Parliament
also.

Mr. Speaker: I can only talk of the
present Parliament. He may have had
longer experience.

Shri Alagesan: There is no ques-
tion of waiting. This question was
gone into in some detail when the pre-
vious question was answered. This is
a particular project, and this will be
considered on its own merits.
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Shri S. M. Banerjee; 1 want to
know whether all steps have been
taken by the Union Government to
see that this fertiliser factory is estab-
lished in Durgapur, and whether it
is a fact that it is likely to be in pro-
duction during the Fourth Plan.

Shri Humayun Kabir: My :ollea-
gue has stated that Government en-
trusted this project to the Fertiliser
Corporation of India for a detailed
project study. After this, why this
question is asked, I do not know.

Shri S, M. Banerjee:
point of order.

Mr. Speaker; He should say that
the answer is not given. It is now
very offensive that the Member stands
up on a point of order. I would not
allow gny point of order.

1 rise on a

Shri S. M. Banerjee: It is a slip of

the tongue.

I would like to mention that this
particular question about the Durga-
pur fertiliser project has come up
repeatedly, We -only want an assur-
ance whether this plant is going to be
at Durgapur, and whether it will go
into production in the Fourth Plan.
We want a definite assurance. The
second portion has not been answered.

Mr. Speaker: Assurances are not
given during the Question Hour.

Shri 8. M. Banerjee: Whether this
will be in production. ...

Mr. Speaker: Next question,
1204 (ai) LSD—2.
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Photostat Copies of Serajuddin and
Co. Account Books

+
487 J Shri Hari Vishnu Kamath:
* | Shri Surendranath Dwivedy:

Will the Minister of Home Affairs
be pleased to state:

(a) whether it is a fact that photo-
stat copies of all the account books of
Serajuddin and Co. have been pro-
cured by Government for investiga-
tion; and

(b) the action taken on the basis
of the photostat copies against the
firm?

The Minister of State in the Minis-
try of Home Affairs (Shri Hathi):
(a) Photostat copies of all the account
books of Serajuddin and Co. have not
been prepared. Photostat copies were
prepared of some documents only
which were required for purposes of
investigation.

(b) No action could be taken against
the firm by the Police on the basis
of the photostat copies. The proprie-
tor of the firm has, however, been
prosecuted on the basis of some of the
original entries.

Shri Harl Vishnu Kamath: Is it a
fact that some of the photostat copies
of certain entries of pages of the ac-
count books of Serajuddin and Com-
pany were made available sometime
ago to the Orissa Council of Ministers
and a question was raised in the
Orissa Legislature, and is he aware
of the answer given by the Orissa
Home Minister, Mr. Raut Ray and may
1 also know whether these photostat
copies were made available to a pri-
vate individual, a Member of the Con-
gress Party who was deputed to Orissa,
and if so for what purpose and
will they be laid on the Table of the
House?

Shri Hathi:
on this.

Shri Harl Vishnu Kamath: No in-
formation at all. You better get infor-
mation. It came in the newspapers.
The sesgion is running out.

Mr. Speaker: Next question.

I have no information
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Shri Harl Vishnu Kamath: Is it a Mr. Speaker: I have called ‘Mr.
fact that the five-man committee Hem Barua: he will put that
appointed by the Central Cabinet has question.

scrutinised the account books of
Serajuddin and Company and also
examined the other relevant material
including the report submitteq by Jus-
tice S. K. Das after a quasi-judicial
enquiry, and has come to the conclu-
sion that a commission of inquiry is
necessary to enquire into the affairs
of Serajuddin and Company and if so
is the Government prepared to make
a categorical statement that they will
not be deflected from their decision
by any pressure, gentle or otherwise,
exercised by highups including the
former Chief Minister who is now
reportedly in the capital, or by the one

rupee antics of the present Chief
Minister? i

Mr. Speaker: He must end some-
where.

Shri Hari Vishnu Kamath: I have
ended.

Shri Hathi: This committee has not
gone into the account books or the
photostat copies or anything of {hat
sort.

Shri Harl Vishnu Kamath: What is
it doing then?

Shri Hathi: They have not looked
irto these photostat copies.

Shri Hari Vishnu Kamath: If not
into copies, into the account books.

Shri Hathi: They have not looked
into them. I do not know how the
hon, Member comes to the conclusion
that they have come to a decision
about the appointment of an ~nquiry
commission. This question whether
they will be deflected or not does not
arise out of this question. The fourth

—I1 have forgotton. . (Interruptions).

Shri Hari Vishnu Kamath: The
pressure of highups, including the
former Chief Minister who is now

reportedly in the capital and the one
rupee antics of the present Chief Min-
ister. What is the Committee doingl
then? Could he tell the House what it
is doing?

Shri Hem Barua; May I know if
it is not a fact that the photostat
copies of Serajuddin account books
clearly established the fact that Mr.
Bijoo Patnaik and Mr, Biren Mitra
the present Chief Minister of Orissa
acquired wealth and property by mis-
use of their political power and office
and if so may I know why is it that
instead of taking drastic action against
the persons concerned the Government
are trying to wash off corruption by
hesitancy and delay?

Shri Hathi: There is no question
of washing off anything. These photo-
stat copies were taken by the SPE
and on the basis of these they looked
into the original documents. Where-
ever they found that there were cases
of corruption. the people have been
charge-sheeted.

Mr. Speaker: Shri Tridib Kumar

Chaudhuri—

Shri Hem Barua: Sir, my question
has not been replied to and I do not
want to raise a point of order.

Mr. Speaker: It is really very diffi-
cult now.

Shri Tridib Kumar Chaudhuri: Is
there any confusion between the

tasks that have been set to various
committees by the Government in re-
gard to enquiries about Serajuddin
Company and the allegations of cor-
ruption against the ex-Chief Minister
and also the present Chief Minister?
May I know whether it is a fact that
the Cabinet Committee is investigat-
ing into it, the Special Police Estab-
lishment is investigating into it, there
have been public protests against the
Special Police Establishment investi-
gating into the affairs of the State,
and whether the State Governmaont
itse’f has invited the Specia]l Police
Establishment and all these ‘hings
have created a wide confusion in the
public mind; if so, will the Govarn-
ment come out with some deflnite
statement as to what is being done,
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what is being looked into and what is
going to be done?

Shri Hathi; There has not been
any confusion on the side of the
Government. As the Home Minister

replied, certain members of legisla-
ture and the Parliament had given a
memorial. They are looking into
it. There is no question of any con-
fusion.

Shri U. M. Trivedi: The replies
given by the Home Minister indicate
that action has not been taken on the
photostat copies but action has been
taken only on the basis of the nriginal
entries in the account books. Does he
mean to suggest that the photostat
copies were not true copies or were
not exactly the photostat copies of
the account books and they were
also manipulated in some way after
the photostat copies were taken?

Shri Hathi: The hon. Member is a
lawyer.

An Hon. Member: What?

Shri Hathi:

Mr. Speaker: That should not pre-
judice the Home Minister.

Shri Hathi: Whenever any action
has to be taken on a document, the
evidence is the document itself in
original. Photostat copies are only
taken for various purposes of enqui-
ries. The action is on the original
document. These copies are copies of
the original document and not forged
copies.

Lawyer, advocate,

WRITTEN ANSWFRS TO QUES-
TIONS

Pakistani Text-books

f Shri Rameshwar Tantia:
A\ Shri Dhaon:

Will the Minister of Education be
pleased to refer to the reply given
to Starred Question No. 1059 on the
15th April, 1964 regarding Pakistani
text-books and state:

*481.
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(a) whether the report of the in-

vestigation from the Rajasthan Gov-

ernment has been received; and

(b) the action Government propose
to take or have taken in the matter?

The Minister of Education (Shri M.
C. Chagla): (a) The Rajasthan Gov-
ernment’s report has been received.

(b) The Central Government drew
the attention of the Rajasthan Gov-
ernment to this position and the State
Government have taken and are tak-
ing necessary action; the Central
Government do not propose to take
any further steps at this stage.

Fertilizer Projects

486 [ Shri Sham Lal Saraf:
* \ Shri Manabendra Shah:

Will the Minister of Petroleum and
Chemicals be pleased to state:

(a) whether Government are aware
that the Development Council for
Inorganic Chemical Industries, at
its last meeting held in July last. has
expressed concern at the delay in im-
plementation of Fertilizer Projects and
the widening gap in the Plan Targets
and actual achievements; and

(b) if so, the reasons for thig in-
ordinate delay and the steps proposed
to be taken to catch up with the pace
in implementation to the full, the
targets set forth in this behalf?

The Minister of State in the Minis-
try of Petroleum and Chemicals (Shri
Alagesan): (a) and (b) At the last
meeting of the Development Council
for Inorganic Chemical Industries held
on 23rd July, 1964, the programme of
fertilizer production was discussed in
general and in the course of the dis-
cussions it came out that the produc-
tion target fixed for the Third Plan
will not be reached by the end of the
plan. The main reason for the short-
fall is delay in the implementation
of the projects licensed in the private
Sector. There hag also been delav in
the implementation of some projects
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in the public sector, Vigorous steps
are being taken to increase the pro-
duction of fertilizers by stepping up
production in the existing factories
and gccelerating the establishment of
new factories.

Science Education in Schools

J Shri R, Barua:
*488. { Shri Vishram Prassd:

Wil] the Minister of Education be
pleased to state:

(a) whether it is a fact that the
UNESCO team has submitted its re-
port to Government regarding a plan
to modernise Science and Mathema-
tics education in schools in India;

(b) whether Government have con-
sidered this plan of the UNESCO
teaem and finalised decisions on it;
and

(c) if so, what has been decided to-
wards its implementation?

The Minister for Education (8hri
M. C. Chagla): (a) Yes Sir.

(b) and (c). The recommendations
of the team are under examination.
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Magasine “China Reconstructs”

*490. Shri Hari Vishnu Kamath:
Will the Minister of Home Affairs be
pleased to state:

(a) whether Government'’s attention
has been drawn to a Chinese monthly
magazine entitled “China Recons-
truets” Vol. XIII, No, 8 issue;

(b) whether it contains a map of
China showing Ladakh as part of
China;

(¢) whether the said issue of the
magazine is being sold at bvok-stalls
in India; and

(d) whether any action has been
taken against the editor, printer and
publisher of the magazine, and whe-
ther the magazine itself has forefeited
to Government, containing as it does
prejudicial matter, and if not, the rea-
son therefor?

The Minister of Home Affairs (Shri
Nanda): (a) and (b). Yes, Sir.

(c) and (d). Orders were issued on
24th September 1964, for the proscrip-
tion of this issue of ‘China Recons-
tructs’ along with other issues of
periodicals published in China which
contain simi.ar maps depicting the in-
ternational boundaries of India wrong-
ly. Government have no information
that prior to the ban, it was being sold
in book stalls in India. Suitable action
has been taken to prevent the sale and
circulation of the proscribed issues of
the above periodicals in India. Action
against the editor, printer and pub-
lisher of “China Reconstructs” cannot
be taken because the periodical is
printed and published in the People's
Republic of China.

Indian Contlnxent to Tokyo Olympic

Shri Jaipa]l Singh:

8hri Kapar Slnth'
*492. / Shri Fatehsinhrao Gaekwad:
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Shri Hem Raj:
Shri M. R, Masani:

Will the Minister of Education be
pleased to state:

(a) whether the principles on which
the Indian Olympic Contingent to the
Tokyo Olympic Games is to be selected
have been finalised by the A.l India
Council of Sports;

(b) whether the Al] India Council of
Sports agreed to certain standards
fixed by the Indian Olympic Associa-
tion over a year ago and whether the
Indian sportsmen were told about
these standard;

(c) whether it is a fact that the
\ndian Olympic Association has ex-
pressed dissatisfaction at the rejection
of the sportsmen who qualified them-
selves; and

(d) whether it is also a fact that
only the Nationa Olympic Committee
is the final authority to send teams to
the Olympic Games under the Olympic
Charter?

The Deputy Minister in the Ministry
of Education (Shri Bhakt Darshan):
(a) to (d). The All India Council of
Sports had approved in November.
1963, in principle, certain standards
suggested by the Indian Olympic As-
sociation for sending the Indian Con-
tingent to the Tokyo Olympic Games.
The proposals received from the
Indian Olympic Association were
considered by the Council at its meet-
ings held on 28th August, 1964 and
8th September, 1964, and the final re-
commendations made by the Coun-
cil for inclusion of the Indian
Sportsmen in the contingent cover-
ed all persons who had qualified
according to the standards laid
down by the Indian Olympic Associa-
tion and approved by the Council. It
is a fact that the fina] authority to send
teams to the Olympic games rests with
the National Olympic Committees.
However, while examining the request
of the Indian Olympic Assoclation for
foreign exchange and financial assis-
tance required for sending the Indian
contingent to the Olympic Games, Gov-
ernment have to bear in mind the for-
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eign exchange position of the country
and the funds available for the pur-
pose,

Refusal of American family to leave
India

*483. Shri P. Venkatasubbaiah: Wil
the Minister of Home Affairs be pleas-
ed to state:

(a) whether the American family ot
Mr. Adrian Corcoran and Mrs, Patricia
Corcoran have refused to leave India
and go to their country in spite of their
being sentenced to jail;

(b) the reasons advanced by them
for their refusa] to go to America;

(c) whether any investigation has
been made about their antecedents; and

(d) whether Government propose
to give asylum to this family?

The Deputy Minister in the Ministry
of Home Affairs (Shri L. N, Misra):
(a) to (d). Mr, Adrian Corcuran
and his wife and their two daughters,
who were without any means and
were staying in India unauthorisedly,
were deported to the U.S.A. on the
22nd September, 1964 as they were
unwilling to leave the country. They
did not give any specific reason for
their unwillingness to go back * to
America.
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Whitley Council Scheme

*495. Shri S. M. Banerjee: Will the
Minister of Home Affairs be pleased
to state:

(a) whether it is a fact that no final
decision has been taken regarding in-
troduction of the scheme of Whitiey
Councils in the Central Government
undertakings; and

(b) if so, the reason for delay?

The Minister of State in the Minis-
try of Home Affairs (Shri Hathi):
(a) The Scheme of Joint Consultation
and Compulsory Arbitration is not
meant for Central Government under-
takings in the corporate sector. How-
ever, for the various Ministries and
Departments of the Government of
India and the departmental undertak-
ings, the Scheme is applicable and its
introduction is under consideration.

(b) Various organisations of Govern-
ment employees were consulted and
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some of them seem to have objection
to certain aspects of the Scheme. This
matter is being considered further and
is likely to be discussed with repre-
sentatives of employees’ organisations
soon.

Department of Administrative Reform

J Shri Hari Vishnu Kamath:
‘ 7\ Shri 8. N. Chaturvedi:

Will the Minister of Home Affairs
be pleased to refer to the reply given
to Starred Question No. 1331 on the
6th May, 1964 and state:

(a) whether the Department of Ad-
ministrative Reforms has concludeq its
scrutiny of the various reports sub-
mitted in the past;

*496,

(b) whether the said department
has also studied the problem apart
from the reports;

(c) if so, the outcome thereof; and

(d) whether a high-powered Admin-
istrative Reforms Committee is propos-
ed to be appointed in the near future?

The Minister of State in the Minis-
try of Home Affairs (Shri Hathi):
(a) As mentioned in the reply given
on the 6th May, 1964 to the previous
Question, a detai.ed scrutiny of pre-
vious reports wag begun in the Depart-
ment of Administrative Reforms as
soon as it was set up, It soon became
apparent, however, that going meticu-
lously through all past reports might
involve wasteful and purposeless effort
and that a better method of utilising
the wisdom contained in these reports
would be to relate them to the study
of specific problems. Accordingly the
approach adopted was to identify ma-
jor probiem areas, and then to see
what previous reports had said about
those areas. In view of the procedure
adopted, the question of concluding
scrutiny of all previous reports does
not arise.

(b) Yes, Sir. It is this which has
led to the selection of a few problem
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areas requiring study in the first stage
programme of the department.

(c) The outcome will be known
when the studies reach the stage of
results,

(d) No, Sir. But the value of a
comprehensive enquiry is recognised.
The feasibility of having such an en-
quiry made wil] be taken up at a later
stage.

Secondary Education Grants
Commission

497 J Shri D. C. Sharma:

‘7 Shri D. J. Naik:

Will the Minister of Education be
pleased to refer to the reply given to
Starred Question No. 18 on the 27th
May, 1964 and state:

(a) the progress made in the matter
of providing better conditions of
service, uniform pattern of secondary
education and the establishment of a
Secondary Education Grants Commis-
sion as represented in the Memoranda
submitted by the teachers all over the
country; and

(b) the stage at which the matter
stands at present?

The Minister of Education (Shri
M. C. Chagla): (a) and (b). The
attention of the State Governments
has been drawn towards the need for
improving the service conditions of
teachers and providing reasonable
security of service. States are con-
scious of the need for improving con-
ditions of service of teachers and have
been taking steps in this direction
from time to time although there are
several difficulties—mainly financial.

It was agreed in principle at the
last conference of State Education
Ministers that the country should
move towards a uniform pattern of
12 year school education. This objec-
tive is constantly before the State
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Governments, who have to implement
the recommendation.

The question of establishing a
Secondary Education Grants Com-
mission or some other organisation
for this purpose is under considera-
tion.

Setting up an Engineering and Cons-
truction Company to Builg Refi-
neries with U. S. Partaership

Shri P. C. Borooah:
Shri B. P. Yadava:
Shri Rameshwar Tantia:
Shri Bishanchander Seth:
Shri Dhaon:
Shri Onkar Lal Berwa:
Shri D. J. Naik:
| Shri M. G. Thengondar:
| Shri Veerappa:

*498.

Will the Minister of Petroleum and
Chemicals be pleased to state:

(a) whether Government have
recently entered into a partnership
with the U.S.A. to set up an engineer-
ing and construction company to build
refineries and other associated plants;

(b) if so, the terms of the partner-
ship agreement; and .

(c) the precise functions and cons-
titution of the Company?

The Minister of Petroleum and
Chemicals (Shri Humayun Kabir):
(a) to (¢). A Memorandum of Under-
standing was initialled on the 27th
June, 1964 with Bechtel International
Corporation of U.S.A. for setting up
an engineering company to provide
technical and engineering services
needed in the development of petro-
leum, petro-chemical and other indus-
trial projects in India. Government
of India will have 51 per cent share
in the equity capital of the company
and the balance of 49 per cent capital
will be subscribed by Bechtel. The
detailed terms and the functions of the
new company are being finalised.
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Cerruption chages against Orissa T a * FTI0Y “ Wﬂ:{lﬁ ﬁ ﬁ'm
Minister
T mr ¢
Shri Surendranath Dwivedy: .,
[rSlm Vishram Prasad: (@) afx g, &t fear were
| Sh1 Bade: qFET AT § ; AR
| Shri Yashpal Singh:
*499. { Shri Solanki: (w) foad smmord fewme fod

| Shri Narasimha Reddy:
Shri P. K. Deo
Shri Hari Vishnu Kamath:
| Shri S. M. Banerjee:

Will the Minister of Home Affairs
be pieased to state:

(a) whether he has received a
representation signed by eight Mem-
bers of the Orissa Assembly includ-
ing the Leader of the Opposition for
a p-obe into charges of corruption
against the Chief Minister and other
Ministers in Orissa;

(b) whether a Commission of
enquiry is proposed to be appointed;
and

(c) if not, the reasons therefor?

The Minister of Home Affairs (Shri
Nanda): (a) A memorial addressed
to the President submitted by sixty-
three persons making ce-tain allega-
tions against the Chief Minister and
other Ministers has been received.
The signatories include the Leader of
the Opposition in the Orissa Legisla-
tive Assembly and twenty-one other
MLAs of Orissa. Some other peti-
tions making allegations against
Ministers of Orissa have also been
received.

(b) and (c¢). The matter is under

examination.
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Jammu and Kashmir

Shri Hari Vishnu Kamath:
Shri Prakash Vir Shastri:
Shri Jagdev Singh
Siddbanti:
Shri Yashpal Singh:

Shri Sureadranath Dwivedy:
Shri Bagri:
Shri Hukam Chand Kach-

havaiya:
| Shri Daljit Singh:
| Shri R. Barua:

Will the Minister of Home Affairs
be pleased to state:

*501.

(a) whether any further steps have
been taken or initiated since the 5th
June, 1964 for the total integration
of Jammu and Kashmir with the rest
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of Indian Union and for abrogation
of Article 370 of the Constitution;

(b) the steps taken by the Union
Government and the Jammu and
Kashmir Government; and

(c) the stage at which the matter
rests at present?

The Minister of Home Affairs (Shri
Nanda): (a) to (c). A proposal is
under consideration to apply to
Jammu and Kashmir State the follow-
ing provisions in the Legislative Lists
in the Seventh Schedule to the Con-
stitution:—

(i) entry 55 of the Union List
relating to regulation of
labour and safety in mines
and oil fields;

(ii) entry 25 of the Concurrent
List relating to vocational
and technical training of
labour;

(iii) entry 30 of the Concurrent
List in so far as it relates to
vital statistics with respect to
births and deaths including
registration thereof; and

(iv) entry 39 of the Concurrent
List relating to newspapers,
books and printing presses.

Regarding the abrogation of article
370 of the Constitution, the Govern-
ment of India have not yet received
any suggestions from the State Gov-
ernment.

Education Minister’s Tour of Eastern
Europe

[ Shri P, C. Borooah:
* \ Shri E. Madhusudan Rao:

Will the Minister of Education be
pleased to state:

*502

(a) whether he recently visited the
Soviet Union, Bulgaria and Czecho-
slovakia;
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(b) if so, whether he discussed the
question of collaboration with those
countries in educational matters;

(c) what specific proposals
discussed; and

(d) the result thereof?

The Minister of Education (Shri
M. C. Chagla): (a) Yes, Sir, only the
Soviet Union and Bulgaria.

(b) Yes, Sir.

(c) A statement of the proposals
discussed is laid on the Table of the
House.

(d) The Soviet side agreed to
render necessary assistance for all the
projects enumerated in the statement.
The proposals discussed in Bulgaria

ore put forward by the Bulgarian
side and the same are under active
consideration of the Government of
India.

were

STATEMENT

I—Proposals Discussed in U.S.S.R.

1. Setting up of an Indian Institute
of Russian Studies in New Delhi.

2. Production of Russian Text
Books and standard works in English
and Indian languages, especially for
scientific and professional courses,

3. Study of the operation of Cor-
respondence Courses and Evening
Colleges in U.S.S.R. with a view to
adapting them for Indian University
courses.

4. Assistance for Science teaching
and propagation of Science in India.

5. Establishment of Centres of
Advanced Study at University and
Post-graduate level.

6. Assistance for setting up of
Regional Colleges of Technology in
India.

7. Setting up of a Low Temperature
Physics Centre in India.

8. Development of Institutional co-
operation between India and U.S.S.R.

9. Co-operation between National
Commissions for UNESCO in the two
countries.
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10. Provision of the services of an
Educational Expert for the Indian
Education Commission.
11. Indo-Soviet Collaboration in
Scientific Research.

II—Proposals Discussed in Bulgaria

1. Provision of the services of a
Hindi Professor for Sofia University.

2. Specialised Training for Indian
Scientists.

National lenn Council

1527. Shri Rama Chandra Mallick:
Will the Minister of Education be
pleased to state:

(a) whether the National Library
Council has been appointed by the
Central Government for co-ordination
of Library policies as per the report
of the Advisory Committee for
Libraries; and

(b) whether the Government of
Orissa have started Library Council
or not?

The Deputy Minister in the Minis-
try of Education (Shri Bhakt Darshan):
(a) No, Sir.

(b) Not to the knowledge of this
Ministry.
° College Librarians

1528. Shri Rama Chandra Mallick:
Will the Minister of Education be
pleased to state:

(a) the minimum educational qua-
lification fixed by the University
Grants Commission for the post of
Librarians and Assistant Librarians
of Colleges throughout India;

(b) whether the University Grants
Commission has directed the State
Governments through the Union
Government to insist on this minimum
educational qualification in case of
new appointments; and

(c) which of the State Governments
have already accepted this suggestion?

The Minister of Education (Shri
M. C, Chagla): (a) While the Uni-
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. versity Grants Commission has not
prescribed the minimum educational
qualifications for the library staff of
all colleges throughout India, it has
decided that the college librarians who
possess the following qualifications
may be placed in the same scales of
pay as Lecturers in a College with
effect from 1-4-1961:—

(i) First|Second class B.A.[B.Sc.|
B.Com, degree plus First or
Second class M.Lib.Sc. Degree
(Two Years Course).

(ii) First/|Second class M.A.M.Sc.
degree and First or Second
olass B.Lib.Sc. or one year
diploma Course in Lib. Sc.

In the case of Assistant Librarians,
no minimum educational qualifications
have been laid down by the Uni-
versity Grants Commission.

The Commission has also agreed to
extend the benefit of revised scales
of pay to the existing library staff
who do not possess the qualifications
laid down, provided that the College
is satisfied that their experience and
quality of work justify their being
placed in the revised scales.

(b) No, Sir.

(c) Does not arise.

Stadium in Memory of the Late
Shri Nehru

1529. Shri Ram Harkh Yadav: Will
the Minister of Education be pleased
to state:

(a) whether the All India Council
of Sports has decided to erect a
sports stadium in the memory of the
late Shri Jawahar Lal Nehru who
evinced keen interest in games and
sports;

(b) if so, the details of the proposal;
and

(c) the approximate expenditure
for the construction of the stadium?
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The Deputy Minister in the Minis-
try of Education (Shri Bhakt Darshan):
(a) to (¢). In consideration of the
keen interest taken by the late Prime
Minister Jawahar Lal Nehru, in sports
and games, the All India Council of
Sports at its meeting held on 28th
August, 1964 has decided to recom-
mend to the Nehru Memorial Com-
mittee the setting up a first class
sports stadium and other amenities
for sports to be named after him.
The Council also requested the Nehru
Memorial Committee to make avai-
lable funds for that purpose. No
details have yet been worked out.
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Teachers of Non-Government Colleges

1531. Shri M. G, Thengondar: Will
the Minister of Education be pleased
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to state:

(a) whether it is a fact that the
University Grants Commission is con-
templating the revision of pay scales
of teachers in non-Government col-
leges in the country; and

(b) if so, when it is likely to take
effect?

The Minister of Education (Shri
M. C. Chagla): (a) and (b). In 1962,
a Committee was appointed by the
University Grants Commission to
examine the question of revision of
salary-scales of college teachers.
The Committee made certain recom-
mendations which were accepted by
the Commission, in principle, in Sep-
tember, 1963 and it was proposed to
take up the implementation of the
scales recommended by the Committee
in the Fourth Plan. Subsequently the
Commission at its meeting held on
2-9-1964, has decided that the general
question of revision of pay-scales of
both college teachers and university
teachers be further examined by a
Committee which has since been con-
tituted.

Pay Commission for Elementary
and Secondary School Teachers

1532 S Shri Ram Harkh Yadav:
" \ Shri Murli Manohar:

Will the Minister of Education be
pleased to state:

(a) wHether it is a fact that All
India Primary Teachers’ Federation
has submitted a memorandum urging
the appointment of a Pay Commission
for elementary and secondary school
teachers; and

(b) if so, the attitude of Govern-
ment towards the memorandum?

The Deputy Minister in the Minis-
try of Education (Shri Bhakt Darshan):
(a) No, Sir.

(b) Does not arise.
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Drilling of Oil in Shivalik Region in items such as expenses on internal
U.P. travel, furnished residential accom-

modation or Rs. 25 per day in lieu

1538 J Shri Ram Harkh Yadav: thereof, office accommodation and

° 7 Shri Murli Manohar:

Will the Minister of Petroleum and
Chemicals be pleased to state:

(a) the progress made in the drilling
operation for oil in the Shivalik re-
gion in Uttar Pradesh; and

(b) the future prospects of finding
oil deposits in the area?

The Minister of Petroleum and
Chemicals (Shri Humayun Kabir):
(a) and (b). The depth of the first
deep well drilled near Dehra Dun
was 1069 metres on 21-9-1964. The
ultimate depth of the well is likely
to be 5,500 metres and nothing defi-
nite can be said till then.

Indian Institute of Technology, Delhi

1534. Shri Swell: Will the Minister
of Educatlon be pleased to state:

(a) the number of expert professors
and supervisory technicians whose
services have so far been lent by the
U.K. Government and the Federation
of British Industries to the Indian
Institute of Technology, Delhi;

(b) the terms under which these
experts are working in the Institute;

(¢) the number of teachers in var-
ious grades working at present in
the regular strength of the Institute;
and

(d) the terms of service and the
method of promotion of each grade
of these teachers?

The Minister of Education (Shrl
M. C. Chagla): (a) Professors 11; Tech-
nicians §.

(b) The experts are governed by
the normal terms and conditions of
the general agreement under Colombo
Plan. Accordingly, Indian Institute
of Delhi is required to bear only the
local costs during the period of the
stay of the experts. These include

secretarial assistance. Their salaries,
allowances and international travel are
paid for by U.K. Government.

(c) Designation . Grads  Number
Professor (Senior 1600—100— 1
Scale) 1800
Professor 1100—§0— I
1300—60—
. 1600
Associate Professor  1100—50— 3
. 1300
Asgistant Professor 700—50—1250 2§
Lecturer 400—40— s3
. 800—s50—950
Associate Lecturer 375—25— 14
500—30—
590—EB—
30—650

(d) The terms of services of teach-
ers employed by the Institute are
governed by Statute No. 13 of the
Statutes framed under the Indian
Institutes of Technology Act 1961 as
amended in 1963.

There is no specific percentage of
posts laid down for filling them by
promotion and all posts are normally
to be filled by advertisement. How-
ever, Board of Governorg of the Insti-
tute has the power to decide that a
particular post will be filled by pro-
'motion from amongst the members of
the staff of the Institute. In such
cases also, Selection Committees con-
stituted under the provisions of the
Statutes will consider the candidature
for the posts in question,

Appointments made in Kerala

1535, J Shri A. V. Raghavan:
7\ Shri Pottekkatt:

Will the Minister of Home Affairs
be pleased to state:

(a) the number of persons selected
by the Kerala Public Service Com-
‘mission for employment during the
last four years;
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(b) the number of persons who

have been appointed by Government

as advised by the Commission; and

(c) the number of cases in which
Government have not found it possi-
ble to accept the advice of the Com-
mission?

The Minister of State in the Minis-
try of Home Affairs (Shri Hathi):
(a) to (c). Information is being col-
lected and will be laid on the Table
of the House in due course.

Survey of Coastal District of Kerala

1536. f Shri A. V. Raghavan:
L Shri Pottekkatt:

Will the Minister of Petroleum and
Chemicals be pleased to state:

(a) whether any survey has been
carried out in the coastal districts of
Kerala for locating oil; and

(b) if so, what is the result of the
survey?

The Minister of Petroleum and
Chemicals (Shri Humayun Kabir):
(a) Yes, Sir. Geological and gravity
surveys have been carried out in the
coastal districts of Kerala,

(b) The surveys indicated the pre-
sence of a relatively small thickness
of sedimentary rock formations‘gently
dipping towards the coast.

Prohibition cases in Kerala

J Shri A. V. Raghavan:
1587. 2 Shri Pottekkatt:

Will the Minister of Home Affairs
be pleased to state:

(a) the number of prohibition cases
detected in Kerala during the cur-
rent fimancial year;

(b) the number of persons involved
in these cases;

(c) the number of Government offi-
cials accused of prohibition offences
during this period;
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(d) the number of cases disposed
of so far; and

(e) the amount of fine collected and
the amount paid to police and prohi-
bition officers as reward for detecting
these offences?

The Deputy Minister in the Minis-
try of Home Affai:s (Shri L. N.
Mishra): (a) 4795.

(b) 5017,
(c) 6.
(d) 3126

(e) Amount of fine collected is
Rs. 1,41,270 and amount paid to police
and prohibition officers as reward is
Rs. 12,775.
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Compulsory National Service

Shri Rameshwar Tantia:
Shri B. P. Yadava:
Shri Dhaon:

 Shri Bishanchander Seth:

1539.

Will the Minister of Home Affajrs
be pleased to state:

(a) whether Government of India
are considering a scheme of compul-
sory national service for all fresh
graduate engineers and doctors;

(b) if so, the main features of this
scheme; and

(c) whether suitable legislation wiil
be enacted to give effect to the
scheme?

The Deputy Minister in the Minis-
try of Home Affairs (Shri L. N.
Mishra): (a) to (c). The Government
are considering the desirability of
enacting suitable legislation to pro-
vide for compulsory national service
for graduate engineers and doctors. Ii
will be premature to furnish any de-
tails of the scheme which has not as-
sumed a concrete form as yet.

Extension to 1.C.S. Officers

1540. Shri S. M. Banerjee: Will the
Minister of Home Affairs be pleased
to state:

(a) whether during 1964 some of the
L.C.S. Officers have been given exten-
sion beyond the age of 60;

(b) if so, the names of such officers;
and

(c) the reasons for keeping them
beyond 80 years?

The Minister of State in the Minis-
try of Home Affairs (Shri Hathf): (a)
No, Sir.

(b) and (c). Do not arise.

SEPTEMBER 30, 1964 Written Answers

4504
Car Thefts in Delhi

[ Shri R, G, Dubey:
1541, Shri Ram Sewak Yadav:
Dr. Ram Manohar Lohia:

Will the Minister of Home Affairs
be pleased to state:

(a) whether it is a fact that there
is a gang of teenagers in Delhi who
steal cars for a joy ride and abandon
them later; :

(b) whether it is also a fact that
recently four boys were seen hurried-
ly abandoning a car when the vehicle
was involved in an accident in a
South Delhi locality; and

(¢) whether it is also a fact that
some of these boys belong to influen-
tial families and hence the Police
officials hesitate to carry on investiga-
tions properly?

The Deputy Minister in the Minis-
try of Home Affairs (Shri L. N.
Mishra): (a) The Delhi Police is not
aware of the existence of any such
gang.

(b), Yes, Sir.

(c) The police are investigating in-
to the case referred to in (b) above.
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Foreign Students in Delhi

1543. Shri Surendra Pal Singh: Will
the Minister of Education be pleased
to state:

(a) whether it is a fact that a large
nwmber of foreign students in the
Capital have complained against the
high charges and lack of amenities in
the newly-built International Students
Hostel; and

(b) if so, Govermment’s views on
the matter?

The Minister of Cultural Affairs in
the Ministry of Education (Shri
Hajarnavis): (a) and (b). There have
been no complaints about lack of
amenities but complaints from a few
students were received about high
charges in the beginning. It was ex-
plained to the students that the charg-
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es were inclusive of services, etc.
and they were satisfied.

Limited IA.S, Examination

( Shri D. C. Sharma:
1544. < Shri Ramachandra Ulaka:
{_ Shri Dhuleshway Meena:

Will the Minister of Home Affairs
be pleased to state:

(a) the progress made in reviving
the scheme for holding limited com-
petitive examination for LA.S,; and

(b) the reaction of the State Gov-
ernments thereto?

The Minister of State in the Minis-
try of Home Affairs (Shri Hathi): (a)
and (b). Replies from all the State
Governments, except one, have been
received only recently. The reaction
of the State Governments is a mixed
one. S

The suggestions of the State Gov-
ernments are being examined in de-
tail and further correspondence will
have to be undertaken with some of
them before a decision can be taken

in the matter.

Indian Copyright Act

5 Shri Yashpal Singh:
1545. 7\ Shri Vishram Prasad:

Will the M'nister of Education be
pleased to state:

(a) whether Government are con-
templating to amend the Indian Copy-

right Act to make the printing' and
sale of pirate text-books a cognizable

offence; and
(b) if so, when this legislation will
be brought forward?

The Minister of Education (Shri
M. C. Chagla): (a) The matter is
under consideration.

(b) Does not arise,
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Prison Manuals

( Shri Yashpal Singh:
1546.{ Shri Vishram Prasad:
(_ Shri Indrajit Gupta:

Will the Minister of Home Affairs
be pleased to state:

(a) whether the Union Governmen*
have advised all the State Govern-
ments to revise drastically and if
necessary to redraft the prison manual
in the light of the recommendations
of the Model Jail Manual Committee;

(b), if so, the 'main drawbacks
pointed out by the Committee; and

(¢) whether any model manual has
been circuated to the States for
guidance?

The Deputy Minister in the Minis-
try of Home Affairs (Shri L. N.
Mishra): (a) No, Sir. The State Gov-
ernments have been requested to im-
plement the recommendations of the
All India Jail Manual Committee with
such modifications as they may con-
sider necessary. It has also been
suggested to them that a manual ‘may
be drafted for the State or that
changes may be made in the existing
Jail Manuals on the basis of such of
the recommendations as are consi-
dered feasible.

(b) Does not arise.
(¢) Yes, Sir.
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Hindi Legal Texts

Shri Rameshwar Tantia:
Shri B, P. Yadava:

Shri Dhaon:

Shri Bishanchander Seth:

Will the Minister of Home Affairs
be pleased to state:

1548.

(a) whether it is a fact that four
Hindi-speaking States have agreed to
set up g joint commission for the pre-
paration of Hindi legal texts of State
statutes; and

(b) if so, the details thereof?

The Deputy Minister in the Minis-
try of Home Affairs (Shri L. N.
Mishra): (a) Yes, Sir.

(b) The details are still being work-
ed out.

Science Policy Commission

Shri Rameshwar Tantia:
Shri Bishanchander Seth:
Shri B. P, Yadava:
Shri Dhaon:

Will the Minister of Education be
pleased to refer to the reply given to
Unstarred Question No. 6 on the 27th
May, 1964 and state:

(a) whether the suggestion made
by the Association of Scientific

1549,
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Workers of India regarding Science
Policy Commission has been accept-
«d by Government; and

(b) if so, the steps taken to imple-
ment the suggestion?

The Minister of Education (Shri
M. C. Chagla): (a) No, Sir. The mat-
ger is still under consideration.

(b) Does not arise.

Institute of Russian Studies

Shri Rameshwar Tantia:

Shri Bishanchander Seth:

Shri B. P. Yadava:

Shri Dhaon:

Shri P. C. Borooah:
LShri Mohan Swarup:

Will the Minister of Education be
pleased to refer to the reply given to
Unstarreq Question No. 2185 on the
15th April, 1964 and state:

1550.

(a) whether the reaction of the
Soviet Union to the setting up of an
Institute of Rus ian Studieg in India
has been received;

(b) it so, the details of the scheme;
and

(c) when it is likely to start func-
tioning?

The Minister of Education (Shri

M. C. Chagla): (a) Yes, Sir.

(b) According to a  tentative
Scheme, the Institute will provide
facilities for two courses to start

with—a degree course for 3 years and
‘a shorter course of a year’s duration.
“The degree course is intended to be
equivalent to an Honours degree of
the Delhi University with more than
half the content in the Russian Langu-
age and Literature and about less
than half on Russian History, Econo-
mics, etc. The shorter course will
give to the students sufficient profi-
ciency in Russian language for pur-
suing advanced studies in the USSR
and for other requirements in trade,
diplomacy, etc. Detaileq planning of
the courses will be done shortly by

1204 (Ai) LSD—3.
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specialistg from the USSR and India.

(c¢) It is likely to function from
July 1965.

Noise Survey by National Physical
Laboratory

1551. Shri Surendra Pal Singh: Will
the Minister of Education be pleased
to state:

(a) whether it is g fact that the re-
port submitted by the National Phy-
sical Laboratory after carrying out a
noise survey of Delhi and Bombay
has completely exploded the myth of
noise acclimatization amongst human
beings; and

(b) if so, whether Government pro-
pose to put down the noise menace in
big cities and towns by legislation?

The Minister of Education (Shri
M. C. Chagla): (a) The noise survey
conducted by the National Physical
Laboratory wag intended to assess the
value of prevailing noise levels. The
aspect of subjective response to noise
was not within the scope of this work.
The results of the survey cannot,
therefore, be interpreted to support
or contradict the idea of noise accli-
matization.

(b) Does not arise.

Unauthorised occupation of Govern-
ment Properties in Delhi

Shri Kapur Singh:

Shri Solanki:

Shri Narasimha Reddy:
Shri Buta Singh:

Will the Minister of Rehabilitation
be pleased to state:

(a) the approximate number of
Government built properties at pree
sent occupied by unauthorised per-
sons in refugee colonies of Delhi and
New Delhi;

(b) whether Government have re-
covered any rent or damages from
such unauthorised persons and if 80,
how much; and

1552.



4511 Writtern Answers

(c) whether any rent or damages
are still due from such unauthorised
persons and if so, the details there-
of?

The Minister of Rehabilitation
(Shri Tyagi): (a) In accordance with
the Government policy, cases of un-
authorised occupation of Govern-
ment built properties in Delhi by
displaced persons prior to 31st Decem-
ber, 1960 have been regularised on re-
ceipt by the 28th February, 2963 of the
initial cost and the up-to-date arrears
of rent. In other cases properties
have been or are being disposed of
by sale leaving the purchasers to deal
with the uniuthorised occupants
directly and hence no statistics are
being maintained in respect of per-
sons in unauthorised occupation of
Government built properties; but the
number of such occupants is very
small.

(b) ang (c). Recoveries of rent/
damage charges from unauthorised
occupants have been made in most of
the cases and th» amount of arrears
i3 small. No -eparate figures of such
recoveries made and the balance out-
standing are being maintained.

Persons under Detention

{ Shri Onkar Lal Berwa:

| Shri Vichwa Na‘h Pandey:
Shri Nolla Venkaiah:

Shri Bagri:

Will the Minister of Home Affairs
be pleased to state:

(a) the total number of persons
under detention under the Defence
of Tndia Rules and Preventive Deten-
tion Act as on the 31st August, 1964;

(b) the number of
Parliament and State
among them; and

(c) whether the caseg of all these
persons have been reviewed?

The Minister of State in the Minis-
try of Home Affairs (Shri thi):
(a) to (¢). The information is be-
ing collected and will be laig on the
“Table of the House in due course.

1553.

Members of
Legislatures
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Murders in Delhi

1554. Shri Daljit Singh: Will the
Minister of Home Affairg be pleased
to state:

(a) the number of murders com-
mitted in Delhi during the last six
months; and

(b) the causes thereof?

The Deputy Minister in the Minis.

try of Home Affairs (Shri L. N.

Mishra): (a) 38.

(b) Domestic quarrels s
Enemity . 10
Gain . 4
Promiscuous sex rela‘ions . L4
Mis, and unknown causes . 12

Modern Bengali Encyclopaedia

1555. Shri P. K. Deo: Will the
Minister of Education be pleased to
state:

(a) whether a modern Bengali en~
cyclopaedia is being compiled;

(b) if so, how much aid has beem
given by the Central Government for
this project; and

(¢) in which other regional langu-
ages such modern encyclopaedia are
being compiled and the aid given in
each case by the Central Govern-
ment?

The Deputy Minister in the Minis-
try of Education (Shri Bhakat Dar-
shan): (a) Yes, Sir,

(b) Rs. 56,250/-.

(c) A statement is laid on the
Table of the House. [Placed in Lib~
rary. See No. LT-3288/64].

Aid for West Bengal

1556. Shri P. K. Deo: Will the
Minister of Rehabilitation be pleaseéd@
to state:

(a) whether the West Bengal Gov-
ernment have asked for financial aid
from the Central Government for the
unexpected heavy expenditure due to
large influx of refugees from Eash
Pakistan; and
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(b) if so, the reaction of Govern-
ment thereon?

The Minister of Rehabilitation (Shri
Tyagi): (a) and (b). Requests for
@inancial assistan-e for the relief and
rehabilitation of displaced persons
from East Pakistan are being receiv-
ed from the Government of West
Bengal from time to time and neces-
sary funds are sanctioneq after scru-
Uny.
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Commonwealth Education Confe-
rence at Ottawa

1558, Shri P. C. Borooah Will the
Minister of Education be pleased to
state:

(a) whether further aid in educa-
tional sphere is expected from Com-
monwealth Countries as a result of
discussions at the Third Common-
wealth Education Conference held
recently in Ottawa; and

(b) if so, the nature and extent of
such aid?

The Minister of Education
M. C. Chagla): (a) Yes, Sir.

‘(b) The recommendations of the
Conference covered a number of fields

(Shri
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viz,, training and supply of teachers,
curriculum developments, scholar-~
ships anq fellowships, provision of
text-books, counselling, social educa-
tion, education in rural communities,
co-operation in the use of mas; media
in education, technical edu-ation,
vocational training etc. The nalure
and extent of the aid that India will
receive can be gssessed only after the
recommendations of the Conference
have been approveq by the participat=
ing member countries.

Land in Minicoy and@ Amindivi
Islandg

1559. Shri Rishang Keishing: Will
the Minister of Home Affairs be
pleased to state:

(a) whether the Union Govern-
ment have decided to re trict out-
siders from acquiring landed proper-
ties in the Minicoy and Amindivi
Islands; and

(b) if g0, the reasons therefor?

The Minister of State in the Minis-
try of Home Affairs (Shri Hathi):
(a) Yes, Sir,

(b) To protect the interests of the
islanders who are scheduleq tribes.

Afafaeia wr frafar

1560. st awy : FT FRfaR
aqT W@E@A  HAT 5 Wi, 1963 ¥
qICFT W §ET 721 F IAC &
grey ¥ 48 ST 7 F97 w97 fw e

(%) = w@ & s Afafaenr
& frafa & fad £1¢ A7) qomm FT
R, AR

(&) afz g, @ F}7 397 & 2wy
® ga+7 fAata fear s @ & ?

@frgw Wk WA "
W Tom Ay (oft wwEa) i (F) R
(@) A FTwd W) AETEr
ST ITEE ( undeﬂnkings) ¥
sf-dfas qzq? ( antibfotics )
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& (fomdt Yafeei wfne ) frafa
FE W GIWTEAATRT FT AET SH ET
TG R

frowra weafa ot Frawh

1561. s aEr : a7 g WAl
TZ TN FT FA FG 6

() mrag gv ¢ fs doma &
AT FTT BIEY T WA WR
O AEE A # S @Y Y

(&) afz g, @ ;a1 39 o= A
s Fwifawr § 9T ® FE qETAT feav
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() =1 ag I@IZ wfest ¥
g8 T AT A oSty ? _

grata W (sff eawit) ¢ (F) ¥
(1) . domar & &y wforw #7Y g faew
g Ffe wfa a9 aFm Afs aFa
B F A, 1961 ¥ T GG A
fagert & fa¥ gearaf@ s Ry g 4
g gF ad sfsm § 0 frewe
wgd qfw 7} Fard 1€ IERR oA
fagera Y g a1 I 0 g G
N’ F qgefl wdA, 1963 FT IAHY
gt w7 & wE of | <ifr ag -
&% 9T Aiq ST FF FY gEA@I
&1 AT g7 § 39 fagert Wil & an
# qFT AT ST WHTL W w1

2

Secondary Education in
Punjab

1562. Shri Daljit Singh: Will the
Minister of Education be pleased to
state:

(a) whether any financial . assis-
tance hag been given to the Govern-
ment of Punjab for recognition and
promoting of secondary education in
Punjab during the Thirq Five Year
Plan period; and
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(b) if so, the total amount allotted
to Punjab during the same period for

‘this purpose?

The Minister of Education
g.r C. Chagla): (a) and (b).

(Shri
Yes,

Assistance has been given for the
following Centrally Sponsored
Schemes:

1. State Bureaus of Educationa) and
Vocational Guidance.

II. State Education Evaluation
Units;
III. Strengthening of multipurpose

schools; and

IV. Special programme of strength-
ening secondary schools,

The total amount of assistancs
given upto end of 1963-64 on the firat
three schemes is Rs. 78,037.68. The
fourth has been taken up only dums-
ing the current year.

Assistance is also given to States
for schemes in the State Sector. Thas
exact amount of central assistance
given to Punjab Government under
this head for secondary education e
not known,

Technical Education

1563. Shri Rama Chandra Malliclx
Will the Minister of Education We
pleased to state:

(a) whether with a view to im-
proving the practical training provid-
ed in polytechnic courses, it has beem
decided that at least six months
training in an industrial plant will
be made compulsory and each poly-
technic should be linked with a limit-

ed number of industries and enter-
prises;
(b) whether this was one of the

suggestions of a three-day seminar
held at the Indian Institute of Tech-
nology, Guindy, Madras, in June, 1964,
in collaboration between industry and
institutions in the fleld of technical
education; and
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(c) if go, the details thereof?

The Minister of Education (Shri

M. C. Chagla): (a) No such decision
has yet been made by the Central
Government.

(b) Yes, Sir.

(c) The Seminar was of the view
that since the existing diploma courses
did not include sufficient practical
training, the duration of the courses
should be extended and a minimum
of six months in-plant training should
be linked with a limited number of
industrial concerns,

House of Himu at Rewadi (Punjab)

1564, Shri Rama Chandra Mallick:
Will the Minister of Education be
pleased to state why the Department
of Archaeology of the Government of
India has not yet arranged to preserve
the house of Himu at Rewadi (Pun-
jab), the hero of the Second Battle of
Panipat?

The Minister of Cultural Affairs in
the Ministry of Education (Shri
Hajarnavis): Ags there is no house at
Rewadi uncontroversially associated
with Himu, the question of its pre-
servation does not arise.

National Register of Non-Scientific
Personnel

1565. Shri Rama Chandra Mallick:
Will the Minister of Education be
pleased to state:

(a) whether the Union Govern-
ment propose to maintain another
National Register to enrol Indian pro-
fessors, historians and such other
literary and non-scientific personnel
returning from abroad; and

(b) it so, at what stage the matter
stands at present?

The Minister of Education (Shri
M. C. Chagla): (a) It is proposed
that the Council of Scientific and
Industrial Research, which has already
established a machinery for registra-
tion and operation of the Scientists’
Pool, should also maintain the Regis-
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ter for non-scientific personnel with

high qualificationg returning from
abroad.

(b) Details are unde; examination.

'Tralnlng in Petroleum Technology

1566. J Shri Ramachandra Ulaka:
\Shri Dhuleshwar Meena:

Will the Minister of Education be
Pleased to refer to the reply given to
Unstarred Question No. 2184 on the
15th April, 1964 and state:

(a) whethe;‘ the recommendations
of the Expert Committee regarding
the problem of expansion of training
facilities in  petroleum technology
have since been considered by Gov-
ernment; and

(b) it so, the decision of Govern-
ment thereon?

The Minister of Education (Shri
M. C. Chagla): (a) and (b). The
attention of the Hon'ble Mcmbers is
invited to my reply given to Unstar-
red Question No. 1104 on the 23rd
September, 1964 on the same subject.

Development of Andaman and
Nicobar Islands

1567. Shri Mohammad Elias: Will
the Minister of Rehabilitation be
pleased to state:

(a) whether Government have ap-
pointed an Expert Committee to
examine the possibility for further
development of Andaman and Nicobar
Islands; and

(b) if so, when the work of this
Committee will begin?

The Minister of Rehabilitation (Shri
Tyagi): (a) A team of officers repre-
senting the Planning Commission and
the Ministries concerned with the
various facets of development has
been constituted to draw up an inte-
grated resource development p'an for
the Andaman and Nicobar Islands.
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(b) The team has held a prelimi-
nary meeting and is expected to visit
the Islands in December.

Industrialisation of Dandakaranya

1568. Shri Mohammad Elias: Will
the Minister of Rehabilitation be
Pleased to state:

(a) whether Government have
chalk=d out any programme for rapid
industrialisation in Dandakaranya
area; and

(b) if so, the broad features thereof?

The Minister of Rehabilitation (Shri
Tyagi): (a) and (b). In accordance

‘with the central objective of the
Dandakaranya Project, in the first
phase rehabilitation was planned

mainly in agriculture. It was rea.ised
that to start large scale industries,
communications have to be improved,
malaria eradicateq and an integrated
‘Master Plan would need to be pre-
pared. However, nine small scale in-
dustrial centres have been set up by
Dandakaranya Development Authority
besides some cottage units. The items
and prolucts being produced in these
unitg are: ammunition boxes, wooden
furniture and tubular furniture, doors,
wirdows and their fittings, truck bod-
ies, agricultural implements  door
chains, spikes, nails, dhoties sarees
and other varieties of cloth, telegraph
poles by ASCU treatment, Sal and
Teak round timber and sawnp sec-
tions, Oils and Oil cakes. In the next
working season, it is proposed to ex-
pand the centres and set up additional
centres.

2. For a comprehensive and real-
istic assessment of the potentialities
Yor the integrated deve'opment of the
region, the National Council of Ap-
plied Economic Research was request-
ed to conduct a survey of the area.
The Report of the Council disclosed
the presence of considerable mineral
and other resources and suggested
their utilisation by the establishment
of cement. paber and other in‘ustries.
It alco recommended the conducting
of systematic and regular fleld in-
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vestigations of the mineral resources
and carrying out a ful] techno-econo-
mic survey of the region.

3. The Revised Project Report of
the Dandakaranya Development
Authority also outlines the small
scale and medium industries which
can be gponsored by Dandakaranya
Development Authority or in co-ope-
ration with other Central or State
Government Agencies. A team of the
Smal]l Industries Service Institute of
the Ministry of Industry and Supply
have recently studied the possibilit-
ies for small scale industries in the
area and their report is awaited

4. Government have also appointed
an Investigation Team to undertake
an appraisal of the hydro electric and
irrigation potential and an Inter-De-
partmental expert team to undertake
a techno-economic appraisal of the
Project area.

5. A comprehensive angq long-term
plan for integrated development in-
cluding indusrial development will
be prepared after the reports of these
teamgs are available.

6. When the long-ierm plan is
drawn up, the flelds in which Danda-
karanya Project Administration can
themselves start industries, the ficlds
where other Government Departments
should be brought in and the fields
in which efforts shouly be made to
attract private industries will be

more fully considered.

vty e frmafaarea
@ gfem  grit A
AL UL

1569, St SWTFAITC TER : ¥
fiver st 4@ Ty AW par A O

(%) 71 7% e ¥ T I
wré € § s waftrg wfew frafrag
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Orissa LAS. Officey

1571. Shri Surendrapath Dwivedy:
“Will the Minister of Home aftairs be
pleased to state:

(a) whether any case has been in-
stituted in any court of law against
Sri Somanath Misra LA.S. who was
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suspended under the orders of the
Centra] Government; and

(b) whether investigation against
this officer has been completed and
it so, the findings thereof?

The Minister of State in the Minig-
try of Home Affairs (Shri Hathi): (a)
No Sir.

(b) Investigation of the case against
this officer hag been conipleted and
it has been decided to report the mat-
ter to the State Government for
taking departmental action.

Cochin Refinery

f Shri P. R. Chakraverti:
1572 2 Shri P. C. Borooah:

Will the Minister of Petroleum amnd
Chemicals be pleased to state:

(a) whether a loan of $18 million
has been secured from private Ameri-
can sources for the setting of the
Cochin Reflnery; and

(b) if so, on what terms?

The Minister of Petroleum and
Chemicals (Shri Humayun Kabir):
(a) Yes, Sir.

(b) Agreements have been execut-
ed by Cochin Refineries Limited for
the drawal of $6.000,000 short-term
loan and 12,000,000 long-term Ican
from U.S. banks, The snoit-term loan
is repayable in eight instalments com-
mencing from January 1, 1967 and
ending on July 1, 1970. The long-
term loan is repayable in 21 instal-
ments commening from July 1, 1370
and ending on July 1, 1980. These
loans bear interest at the rate of
5-3|4% per annum.

Honorary Teachers

1573. Shri Brij Raj Singh: Will the
Minister of Education Le pleased to
refer to the -eply given to Starred
Question No, 318 on the 27th Feb=-
ruary, 1964 in Rajya Sabha and state:

(a) whether any kind of recogni-
tion is given to the persons working
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in Government Higher Secondary
Schools as honorary teachers and
principals for their selflesg service;

(b) whether the number of hono-
rary teachers in Government Higher
Secondary Schools in Delhi has dec-
reased since 1st May, 1963,

(¢) it so, the reasons therefor; and

(d) the reasons for not accepting the
services of the person who offered
to work as honorary principal?

The Minister of Education (Shri
M. C. Chagla): (a) to (c). In only
one case, an honorary teacher work-
ed from 6-3-1963 to 23-3-1964. He
was thanked for the services render-
ed by him in an honorary capacity.

(d) The post of Principal is a Class
II Gazetted post and is required to
be filled up in accordance with the
“Recruitment Rules' approved by the
Union Public Service Commission.
The one person who had offereq to
work as Honorary Principal did not
tulfi] the prescribed qualifications.

Clagssification of Displaced Persons

1574. Shri B. K. Das: Wil] the Minis-
ter of ‘Rehabilitation be pleased to
state:

(a) whether any classiiication has
been made of the Displaced Persons
who have arrived in India from East
Pakistan since January, 1964;

(b) it so, their number occupation-
wise; and

(¢) their number who have been
deemed to be eligible for rehabilita-
tion benefit?

The Minister of Rehabilitation
(Shri Tyagl): (a) and (b). Steps rave
been taken to coliect detailed parti-
culars of the migrants from East
Pakistan who have been admitled in
transit/relief camps. Such particulars
are not, however, collected in respent
of the migrants who have not sought
admission in camps.
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Out of 63,708 families in the transit|
relief camps, preliminary enquiries-
regarding the occupation of thase
families in East Pakistan have been
made in respect of 34,010 families
only, The occupation-wise break-up-
of these families is as follows:

1 Agriculturist 28,114 families
2 Businessmen 2,077 »
3 Fishermen 953 »
4 Service Class 615 »
s Artisans &Weavers 993 »
6 Misc. Occupations 26 NS
7 Families belonging to
the long term liabili-
ties group i. . families
having no able bodied §
adult male members. 1,232 »
—_—
34,010 »

The break-up as given above is
provisional and is liable to change as-
a result of a further screeniag of the
familieg in the camps, which has been
taken in hand.

-

(c) All the families in the transit.
relief camps are eligihle for rehabi-
litation benefits except tnose who on
screening are not found to be bona:
fide migrants.

Helicopters for Oil Explocalion Work

1575. Shri D. D. Mantri: Will the
Minister of Petroleum and Chemicals
be pleased to state:

(a) whether Governmert have:
acked the Soviet Union for the sup-
ply of gpecial type of helicopters for
work in areas where o1] exploiation.
is going on;

(b) if so, the number of the heli--
copters asked ior;

(c) whether any reply has been re—
ceived from the Soviet Uriri; and

(d) if so, the particulars thereof?
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The Minister of Petroleum and
‘Chemicals (Shri Humayup EKabir):
(a) to (d). No fomna' orapcsal has
yet been sent to the Soviet Union.
The matter has howeve., been infor-
wmally discussed with the Soviet
authorities and the Oii and Natural
Gas Commission are exploring the
possibility of obiaining  three heli-
copters for oil exploration work.

Microfilms of Rare Manuscriptg

Shri D. D. Mantri:
1576. Shri B, N. Kureal.

Shri Vishwa Naith Pandey:

Will the Minister of Education be
pleased to state:

(a) whether Government have un-
der consideration a pro;ect # r having
the rare manuscripts in Sanskrit,
Persian and Arabic and other ;mport-
ant documents microfilmed;

(b) whether an internatiuna} orga-
nisation have offered assistarce for
the purpose; and

- (e) if so, the nature of the assist-
ance offered?

The Minister of Educalion (Shri
M. C. Chagla): (a) and (b). Yes, Sir.

(¢) The Unesco have made avail-
able a mobile microfilm Unit and tae
Bervices of an expert for a period of
four months for the purpose.

Assistance to Ceylon for Refining
Crude Oil

1577. Shri D, D. Mantrl: Will the
Minister of Petroleum and Chemicals
be pleased to state:

(a) whether the Government of
India have offered assistance to the
Government of Ceylon to refine their
crude oil;

(b) if so, the nature of assistance
offered; and

(c) the terms thereof?
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The Minister
Chemicals

(a) No, Sir.

of Petroleum and’
(Shri Humayun Kabir):

(b) and (¢). Do not arise,
Teaching of Agriculture in Port Blair

1578. Shrimati Savitrl Nigam: win

the Mini i
oy ister of Zducation be pleased’

(a) whether it is a 1a i

; act that agri-
?ultu:re 13 one of the wubjects taught
in higher secondary classes in Gov-

ernment schools at Port Blaj
man Islands; 18if, Anda-

(b) it so whethe i
3 I any agriculture
farms are attached to thege schools for

practica] fleld wark b t '
agriculture; Y stadents of

(c) whether any practical work on
any other farm was done by students
of agriculture; and

(d) if so, the names of the farms
and the number of days in 1963-64
academic session on which students
worked on those farms?

The Minister of Education
M. C. Chagla): (a) No, Sir,

(b) to (d). Do not arise,

(Shri

Advance Increments to Section
Officers

.15.79. Shri P. C. Borooah: Will the-
Minister of Home Affairg be pleased
to state:

(a) whether Government have had
under consideration the question of
giving advance increments to Section
Officers in the Government Depart-
ments at certain stages; and

(b) if so, the decision taken in the
matter?

The Deputy Minister in the Minis-
try of Home Affairg (Shri L. N.
Mishra): (a) Yes, Sir.

(b) It has been decided to grant
advance increment to Section
Officers at two stages subject to ful-
filment of certain conditions and’
necessary orderg are being issued.
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Assam Ooliege Teachers Delegation

1581, Shri Hem Barua: Will the
Minister of Education be pleased to
state:

(a) whether it is a fact that re-
cently a delegation on behalf of the
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All Assam College Tcacherg Associa-
tion met the Chairman of the Uni-
versity Grants Commission and sub-
mitted a memorandum suggesting
higher scale of salary for Assam Cole
lege teachers because of the peculiap
circumstances prevailing there; and

(b) if so, the reaction of Govera-
ment to that memorandum?

The Minister of Education (Shri

M. C. Chagla): (a) Yes, Sir.

(b) The representation will be plae-
ed before the University Grants Com-
mission at its meeting to be held om
the Tth October, 1964 for considera-
tion.

Diplomas of State Board of Technical
Education in U.P.

1582, Shri Ram Harkh Yadav: Wil)
the Minister of Education be pleased
to state:

(a) the status of the students auali-
fying themselves in the diploma exa-
minations of the Polytechnic institu-
tions at Azamgarh and other places
in U.P;

(b) whether it is a fact that the
Union Government have provisional~
ly recognised pass certificates in the
final diploma examination in Civil,
Mechanical and Electrical Engineer-
ing held by the State Board of
Technical Education, U.P.; and

(c) if se, the reasong therefor?

The Minister of Education (Shri
M. C. Chagla): (a) The candidates
are qualified for subordinate posts and
services in engineering, like over-
seers, supervisors etc.

(b) Yes, Sir,

(c) Permanent recognition will be
given after the polytechnics are fully
developed and their standards are
assessed by the Board of Assessmen$
of Technical and Professional Quali-
fications,
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Ocean-Going Drilling Barges

1583, Shri D. J. Naik: Will the
Minister of Petroleum and Chemicals
be pleased to state;

(a) whether Government are aware
of the fact that Ocean-going drilling
barges capable of operating in deep
waters are to be built in Britain for
‘the Burmah-Shell Oil Company; and

(b) if so, whether Government in-
‘tend to obtain such ocean-going barg-
es for off-shore drilling operations in
the gulf of Cambay and Kutch?

The Minister of Petroleum and
<Chemicals (Shri Humayun Kabir):
(a) No, Sir.

(b) It is not proposed to purchase
such barges at present.

Pensions for Delhi School Teachers

1584. Shri Yogendra Jha: Will the
Minister of Education be pleased to
state:

. (a) whether the pension scheme for
teachers in Government aided schools
in Delhi has since been started;

(b) if not, whether the scheme is
proposed to be extended;

(¢) the difficulty experienced in the
implementation of the said scheme;

(d) whether the question of raising
the retirement age of the teachers
under the said scheme has also been
considered; and

(e) if so, the result thereof?

The Minister of Education (Shri
M, C. Chagla): (a) to (c). The Gov-
ernment are considering a proposal
to introduce a retirement benefits
Scheme (including the element of
pension) for teachers in Government
aided schoolg in the Union Territor-
ies but the matter is still under
examination,

(d) and (e). Do not arise at this
stage. C o
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Unpopulated Belt along Assam
Pakistan border

( Shrimati Renuka Barkataki:
1585, Shri P.. C. Borooah;
Shri P. R, Chakraverti:
Shrimati Savitri Nigam;:

Will the Minister of Home Affairs
be pleased to state:

(a) whether Government had ac-
cepted a proposa] to create a mile-
broad unpopulateq belt along the
Assam-Pakistan border; and

(b) if so, the steps taken to imple-
ment this proposal?

The Minister of State in the Minis-
try of Home Affairs (Shri Hathi); (a)
and (b). The matter is under con-
sideration in consultation with the
Government of Assam.

Employees Consumer Co-operative
Society

1586. Shri Vishram Prasad: Will

the Minister of Home Affairs be
pleased to state:

(a) the total membership of the
Central Government Employees Con-
sumer Co-operative Society Ltd. New
Delhi and how many shares have
been sold by this Society so far;

(b) who are the members of the
Board of Directors and when this

Board was constituted;

(c) how much subsidy has been
given by Government to this society;

(d) the reasons for not opening a
branch store of this Society in the
Gole Market area; and

(e) the reasons for not convening
the Annua] General Meeting of this
Society?

The Deputy Minister in the Minis-
try of Home Affairs (Shri L. N.
Mishra): (a) As on the 21st Septem-
ber, 1964, about 32,400 employees
have been enrolied as members. The
number of shares sold is about 40,000.
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(b) The first Board of Directors
was constituted in June, 1963. Its
eomposition is as follows;

1 Shri V. Viswanathan, Chairman
(Ex-Secretary, Ministry of
Home Affairs).
2 Shri Dharma Vira Member
(Chief Commissioner

Delhi Administration).

3 Shri S. Ranganathan, (Secretary, »
Ministry of Industry),

4 Shri V. T. Dehejia, (Secretary, .
Ministry of Finance),

s Shri V. Shankar, (Secretary, Mi- s
nistry of Civil Aviation).
6 ShriD. S. Joshi, (Secretary, »
Ministry of Commerce).
7 Shri B. N. Lokur, (Secretary, »
Minis'ry of Law).
8 Shri M. A. Quadeer, (Additionsl ”
Member, Railway Board).
9 Shri Fatch Singh, (Joint Secretery »
Ministry of Home Affairs).
10 Shri G. A. Ramrakhiani, (Chicf »
Welfare Officer, Ministry of
Home Affairs).
11 ShriP. Lal, (Deputy Secretary, ,,
Minis'ry of Railways).
_12 Shri S. Sundaresan, (Deputy »
Secretary, Minisrry of Finance).
13 ShriR. P. Kaushik, (Under Se- »

cretary, Lok Sabha Secretariat.)
14 ShriN. L. Gurta, (Section Offi-
r and Member Senior Staff
ouncil, Ministry of Defence)- »
15 ShriP. P. Seth, (Assistant, Mi-
nistry of Finance (Def.) and
President, Sarojini Nagar »
Residents  Association).

16 ShriR. P. Dabral, (Member,Ju-

nior Staff Council, Ministry »
of Finance).

17 Shri O. T. J. Zacharias, (Cfficer
on Special Duty, Ministry of »
Home Affairs).

(c) Government has so far sanc-
tioned a sum of Rs. 92,451 as subsidy
towards the cost of superior staff of
the Society.

(d) The Society gave priority to
the needs of the members residing in
far flung colonies like Ramakrishna
Puram, Srinivespuri, Moti Bagh, Kid-
wai Nagar, etc. and, opened branches
Afirst in these colonies. As the Gole
Market area is comparatively nearer
to the Raisina Road Store, the mem-
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bers residing there can draw their
supplies from this store. A branch
stores will, however, be opened in the
Gole Market area in due course.

(e) The Society will convene the
Annual General Meeting in due
courge in accordance with the Bye-
laws of the Society. '
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Antibiotics Plant, Rishikesh

.1588. Shrimati Jyotsna Chanda:
Will the Minister of Petroleum and
Chemicals be pleased to state:

(a) whether the machinery and
equipments for Rishikesh antibiotics
plant have arrived;

(b) if so, when the production will
begin; and :
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(c) what is the cost of the plant

and with whose collaboration the
plant is being installed?

The Minister of State in the Minis-
try of Petroleum and Chemicals (Shri
Alagesan): (a) Orders for the bulk of
‘the machinery and equipment for the
Antibiotics plant at Rishikesh have
been placed. A portion of it has
arrived at site and the balance would
be received in accordance with the
contractg placed.

(b) The plant is scheduled to be
commissioned for trial production in
the middle of 1966.

(c) It is being set up with the
‘Soviet collaboration and the estimat-
ed cost (excluding township) is ap-
proximately Rs. 18.70 crores.

Ex-Hyderabad State Service
Personnel

( Dr. Melkote:
1589 | Shri Heda,
* Shri Hanmanth Rao:
lShﬂ Gulshan:

Will the Minister of Home Affairs
be pleased to state:

(a) whether the Central Govern-
ment gave an assurance to the Ser-
vice Personnel serving the ex-
Hyderabad State to ensure fair deal
in intcgration cof services and equa-
tion of posts on the eve of the
merger of ex-Hyderabad State witn
Andhra State; and

(b) the progress made so far in
this matter?

The Minister of State in the Minis-
try of Home Affairs (Shri Hathi):
(a) Under the States Reorganisation
Act, the Central Government has to
ensure fair and equitable treatment

to all service personnel affected by

the integration of States.

~(b) Out of 868 representations re-
ceived from concerned employees,
orders were passed on 755 by 15th
September, 1964, '
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Integration of Services

Dr. Malkote:

Shri Heda:

Shri Hanmanth Rao:
Shri Gulshan;

Will the Minister of Home Affairs
be pleased to state:

1590.

(a) whether Government have re-
ceived a copy of the judgment of the
Andhra Pradesh High Court in W.P.
No. 1187 of 1962, concerning integra-
tion of services and equation of posts
among gazetted engineering person-
nel;

e oum

(b) whether Government have also

received representations from the ad-

versely affected engineers from
Telengana region; and

(c) if so, the action taken or proe
posed to be taken in this regard?

The Minister of State in the Minis-
try of Home Affairs (Shri Hathi):
(a) Yes, Sir.

(b) Some representationg were re-
ceived.

(c¢) The representations and a copy
of the judgment of the High Court
were forwarded to the Central Ad-
visory Committee for consideratioa
and advice. Final orders will be
passed on receipt of the recommen-
dations of the Committee.

Non-Gazetted Engineering Personnel
of Ex-Hyderabad State

( Shri Heda:
1501 ) Dr. Melkote;
¢ Shri Hanmanth Rao:
Shri Guishan:

Will the Minister of Home Affairs
be pleased to state:

(a) whether a Common Gradation
list of non-gazetted engineering per+
sonne] of the ex-Hyderabad State
and Andhra Region was not prepar-
ed by the Andhra Government under
the provisions of the State Reorgani-
sation Act, till 1963;
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(b) whether the said list was not
published till April, 1964 and ad hoc
promotions were given to engineer-
ing personnel without considering
their inter se position in that list;

(¢) whether the Andhra Govern-
ment have not yet revisad the ad hoc
promotions made in the cadre of
engineering personnel prior to the
publication of the said list; and

(d) if so, the action the Central
Government propose to take in the
matter?

The Minister of State in the Minis-
try of Home Affairs (Shri Hathi):
(a) The list was prepared in April,
1963.

(b) The provisional common gra-
dation list was published in April,
1964 and promotions were provi-
sionally made region-wise in the
meanwhile,

(¢) and (d). The promotions
made, which are provisional, are to
be reviewed on the basis of the
orders which the Government of
India may pass, in consultation with
the State Advisory Committee after
receipt of representations from the
employees against the provisional
gradation list.

Retirement Age of Delhi School
Teachers

1592. Shri Kajrolkar: Will the
Minister of Education be pleased tc
refer to the reply given to Unstarred
Question No. 2400 on the 22nd April,
1964 and state:

(a) whether it is a fact that the
age of retirement of the teachers in
Delhi University is 63 years;

(b) whether it is also a fact that a
representation has been received from
the Rajdhani Shikshak Sangh, Delhi
State, demanding enhancement of the
retirement age of teachers of private
schools in Delhj from 60 to 63 years;
and .
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(c) it so, the action taken thercon?

The Minister of Education (Shrf
M. C. Chagla): (a) No, Sir,

(b) Yes, Sir. Such representa-

tions have been received from otliers.
also.

(¢) The matter ig under consider-
ation.

Theft of Central Governmest
Employees Consumer Co-operative:
Store Truck

Shri P. R. Chakraverti:
Shri P. C. Borooah:
Shrimati Savitri Nigam:

1593,

Will the Minister of Home Affairs
be pleased to state:

'(a) whether it is a fact that a
truck belonging to the Central Gov-
ernment Employees Consumer Co-
operative Store run under the aus-
pices of his Ministry has been miss-
ing since the fourth week of August,
1964;

(b) if so, the circumstances in
which the truck wag lost;

(¢) the cost of the truck; and

(d) the steps taken to trace it?

The Deputy Minister in the Minis-
try of Home Affairs (Shri L. N.
Mishra): (a) and (b). Yes, Sir. The
truck was parked in front of the
Raisina Road Store, as usual, and
was stolen on the night of the 23rd
August, 1964.

(¢c) The vcost of the truck Is
Rs. 41,221; and it is insured for ita
full value.

(d) The matter was immediately
reported to the police who are in-
vestigating.
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Correspondence Course

1584. Shri 8. M, Banerjee: Will {he
Minister of Education be pleased to
atate:

(a) whether any scheme of corres-
pondence course in Post-Graduate
studies is to be introduced;

(b) if so, when; and

{c¢) in which Universities?

The Minister of Education (Shri M.
C. Chagla): (a) At present there is

no proposal to introduce post-
graduate courses by correspondence.

(b) and (c).
RG]
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Corruption Cases in Kerala

J shri A. V. Raghavan:
159. { Shri Pottekkatt:

Will the Minister of Home Affairs
be pleased to state:
(a) the number of corruption cases

pending before the Government of
Kerala for the past four years; and

Do not arise,

(b) the steps taken to expedite
the disposal of cases pending for long?

The Minister of State in the Minis-
try of Home Aflairs (Shri Hathi):
(a) The number of cases relating to
the period from 1960 to 1963 is 184,
of which 113 are petitions.

(b) In order to expedite the inves-
digation of corruption cases, all ranks
o the X-Branch of the Police from
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the Deputy Superintendent of Police
downwards have been strengthened.
That Branch of the Police is headed
by a Superintendent of Police who is
assisted by Deputy Superintendents
of Police at the district level.

An Enquiry Commissioner and
Special Judge, who is vested with
power to compel at‘endance of wit-
nesses and production of evidence, has
also been appointed to deal with dis-
ciplinary and criminal cases charged
under the Prevention of Corruption.
Act.

Reorganisation of Education
Department, Kerala

1597, J Shri A. V. Raghavan:
1 Shri Pottekkatt:
Will the Minister of Education be:
pleased to state:

(a) whether the special officer
appointed to reorganise the education
department in Kerala has submitted.
his report; and

(b) it so, whether his recommen-
dations have been implemented?

The Minister of Education (Shri
M. C. Chagla): (a) The Kerala Gov-
ernment has informed the Ministry
that he has submitted an interim and
a final report.

(b) The Government of Kerala have-
already passed orders accepting some:
of the recommendations contained in-
the report. Some other recommenda-
tions have been accepted in principle-
and are proposed to be included in the:
Fourth Five Year Plan. The remai-
ning items are under State Govern-
ment’s consideration,
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Aid to Hindi Institutes

1600. Shri Hukam Chand Kachha-
-valya: Will the Minister of Educa-
tiom be pleased to state the total
-amount of aid and grants given to the
various Hindi institutes along with
the names of such institutes during
1063-64?

The Deputy Minister in the Minis-
try of Education (Shri Bhakt Darshan):
A Statement is laid on the Table of
the House. [Placed in Library. See
No. LT-3290]64].
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Housing Plots in Delhi

1602. Shri Mohan Nayak: Will the
Minister of Home Affairs be pleased
to state:

(a) whether the Delhj Development
Authority is selling developed hous-
ing plots to those in the Middle and
lJow income groups on lot basis;

(b) whether it is a fact that 15 per
cent of plots are reserved for the
people belonging to Scheduled Castes
and Scheduled Tribes communities;
and

(c) if so, the method of draw of
researved plots for each such com-
munity?

The Deputy Minister in the Minis-
try of Home Affairs (Shri L. N.
Mishra): (a) The Delhi Develop-
ment Authority has been selling resi-
dential developed plots by draw of
lots to individuals in the low-income
group only, that is, to those whose

annual income does not exceed
Rs. 6,000.
(b) Yes Sir. Out of the plots

refe:red to at (a) above only.

(c) A separate draw of lots is first
held in respect of applications receiv-
ed from those belonging to the Sche-
duled Castes and Scheduled Tribes, if
the number of applicants is more than
the number of plots reserved. Those
who fail to get a plot in the reserved
quo‘a, are included in the general
draw of lots where they take their
chance along with other applicants.
In case, however, the number of
applications received from Scheduled
‘Castes and Scheduled Tribes is less
than the number of plots reserved for
them, all the Scheduled Cast and
‘Scheduled Tribe applicants get a plot
and the lo‘s are drawn only to deter-
mine the specific plot to be anotted
1o each applicant. '

1294 (Ai)LSD—4.
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Das Commission Report

Shri Hari Vishnn Kamath:
Shri Yashpal Singh:
1603. { Shri Buta Singh:
Shri H, N. Mukerjee:
Shri Ranga:
tShrl Alvares:

Will the Minister of Home Affairs
be pleased to refer to the reply given
to Starred Question No. 63 on the 9th
September, 1964 regarding Das Comse
mission Report and state:

(a) whether the report of the
Special Officer has been received; and

(b) if so, the action taken or being
taken thereon?

The Minister of State in the Minis-
try of Home Affairs (Shri Hathi): (a)
and (b). The Officer on Special Duty
has submitted his report in some cases
to the Chief Minister of Punjab and
it is understood, that n=cessary a-tion
is being taken by the Government of
Punjab.

C.S.S. Grade I

1604. Shri D. C. Sharma: Will the
Minister of Home Affairs be pleased
to refer to the reply given to Unstar-
red Question No, 47 on the 27th May,
1964 and state:

(a) whether it is a fact that 45 posts
of and above the rank of Deputy
Secretary provided for the members
of the C.S.S. were sanctioned in 1953
and no increase has been made in this
number in spite of huge expansion in
the set-up of Central Secretariat; and

(b) if so, what action Government
propose to take to review the strength
of selection grade of the C.S.S. taking
into consideration (i) the expansion
in the Central Secretariat and (ii) the
fact that all organised services have
a large number of permanent posts in
the Junior and Senior Administrative
Grades?

The Deputy Minister in the Minis-
try of Home Affairs (Shri L. N.
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Mishra): (a) 45 permanent posts have
been provided for in the Seiection
Grade of the C.S.S. and there has
been no increase since 1955.

(b) Though figures for 1955 are not
easily available, the number of Deputy
Secretaries in 1958 was 207 while the
figure now is 219. It cannot be said
that there has been huge expansion
at that level. As for the number of
permanent posts in each Service, it
depends on the administ-ative needs
for which each Service is drawn upon,

University for Nor.h-East India

1605. Shri D. C. Sharma: Will the
Minister of Education be pleased to
state:

(a) whether the Committee jointly
set up by the Ministry of Educa‘ion
and the University Grants Commis-
sion to examine the question of set-
ting up a University for the north-
eastern region of India has recom-
mended the establishment of a fede-
ral type of university near Shillong;

(b) whether the recommendation
has been considered; and

(c) if so, the result thereof?

The Minister of Education
M. C. Chagla): (a) Yes, Sir.

(b) and (c). The recommendations
of the Committee are under conside-
ration.

(Shri

0il Refinery at Tuticorin

1606. Shri Muthiah: Will the Minis-
ter of Petroleum and Chemicals be
pleased to state:

(a) whether Government have any
proposal to set up an oil refinery at
Tuticorin in Madars State; and

(b) whether there are any prospects
of foreign assistance in this matter?

The Minister of Petroleum and Che-
micals (Shri Humayun Kabr): (a)
No, Sir.

(b) Does not arise.
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. Fertiliser Plant, Tuticorin .

1607. Shri Muthiah: Will the Minis-
ter of Petroleum and Chemicals be
pleased to state:

(a) whether Government have any
intention of setting up a fertiliser
plant in the public sector at Tutizorn
in Madras State in view of the sur-
render of licence by Messrs Kothari
and Sons;

(%) whether the plant would be
set up in the Third Plan: and

scheme
Fourth

(c) if not, whether the
would be included in the
Plan?

The Minister of State in the Minis-
try of Petroleum and Chemica's (Shri
Alagesan): (a) to (c). A feasivility
study for production and distribu‘ion
of 1 million tonnes of nitrogen has
been undertaken by a group of Ameri-
can Consortium, for completion by
the end of December, 1964. Madras
vis a vis other locations will be con-
sidered. The position will be clear
only after receipt of their report.

Forensic Laborato:y at Delhi

1608. Shri Brij Raj Singh-Kotah:
Will the Minister of Home Affairg be
pleased to state:

(a) whether it is a fact that a foren-
sic laboratory is being set up at Delhi;
and

(b) if so, the main features thereof?

The Deputy Minister in the Minis-
try of Home Affairs (Shri L. N.
Mishra): (a) Yes, Sir.

(b) The proposed laboratory will
have biological, physical and chemical
sections and will be under a qualified
director.

Composite Wakf Property

1611. Shri Lahri Singh: Wil the
Minister of Rehabilitation be pleased
to state:

(a) the total value of composite
Wak{ property transferred so far by
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the Custodians of Evacuee Property
in the country; and

(b) whether the evacuee shares of
these properties would be resumed
and their rents realised as before and
credited to the Fund collected for
this purpose?

The Minister of Rehabilitation (Shri
Tyagi): (a) and (b). It is presumed
that this question relates to wakf-
alal-aulad properties. These propert:es
also vested in the Custodian. These
wakfs are primarily ment for the
benefit of the descendants of the wakf
but they also contain a provision for
chatity and are ultimately dedicated
to God. These properties cannot be
acquired under the Compensation Act
because they involve interests of
charity and non-evacuee beneficiaries.
It was, therefore, decided to reiin=
quish the evacuee beneficiaries inter-
est in such properties in favour of
non-evacuee beneficiaries. As no se-
paratc records have been maintained
for these properties, it is not possible
to supply information in regard to
the total value of wakf properties
transfarred so far by the Custodian.,
Moreaver, the collection of this infoe-
matinn w.ll not be commensurate with
the time and labour involved.

Central Zonal Council Meeting

1612. Shri P. Venkatasubbaiah: Will
the Minister of Home Affairs be pleas-
ed to state:

(a) whether the Central Zonal
Council met in Bhopal recently;

(b) if so, the main issues discussed;

(c) whether rationalisation of bord-
ers between the States of Uttar Pra-
desh and Madhya Pradesh has been
discussed; and

(d) the decision arrived at?

The Deputy Minister in the Minis-
try of Home Affairs (Shri L. N,
Mishra): (a) Yes.

(b) A list of the items discussed in
the Seventh meeting of the Central
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Zonal Council which was held at
Bhopal on the 19th September, 1964, is
laid on the Table of the Hou e. [Plac-
ed in Library. See No. LT-3291/64].

(c) Yes.

(d) A copy of the proceedings em-
bodving the decisions taken by the
Council will be placed in the Parlia-
ment Library as soon as they are fina-
lised.
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Punjab negiml Formu's
1614, Shri Kapur Singh: Will the

Minister of Home Affairs be pleued
to state:
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(a) whether the Punjab Govern-
ment have recently issued direction
that even at the district level Punjabi
nced not be deemed and treated as
the exclusive official language of ad-
ministration in the Punjabi Region;
and id)

(b) if so, how far these directions
are consistant with the Regional
¥Formula? o

The Minister of State in the Mints-
try of Home Affalrs (Shri Hathf): (a)
No.

(b) Does not arise,

Travel in Kashmir of Di-ector of
Information West Pakistan

Shri Hari Vishnu Kamath:
Shri Yashpal Singh:

Wil the Minister of Home Affairs
be pleased to state:

(a) whether it is a fact that Shri
Aga Ashraf the Director of Informa-
tion, West Pakistan, travelled exten-
sively in Jommu & Kashmir recently;
and

1615.

(b) if so, the reasons for permitting
him to do so?

The Minister of State in the Minis-
try of Home Affairs (Shri Hathi):
(a), No, Sr.

(b) Does not arise.

Refusal of permission to sue Health
Minister

1616. Shri Yashpal Singh: Will the
Minister of Home Affairs be pleased
to state:

(a) whether the report published in
the newspapers of 16th September,
1964 to the effect that permission 1o
sue the Minister of Health was re-
fused to the President of the New
De'hi Municipal Committee, is cor-
rect;

(b) if s0, on what ground the per-
mission was refused; and
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() what were the allegations which
the Pres dent of the Committee want-
ed to refute?

The Deputy Minister in the Minis-
try of Home Affairs (Shri L. N,
Mishra): (a) to (c¢). Shri Gajraj
Singh, an officer of the Indian Ad-
ministrative Service and President of
the New De:hi Municipal Committee
pought permission of the Government
under Rule 18 of the All India Ser-
vices (Conduct) Rules, 1954, to have
recourse to legal remedies in regara
to certain remarks alleged to have
been made by the Heaith Minister at
a meeting. Shri Gajraj Singh was
advised not to press this matter ana
he has agreed.

I. 0. C. Petrol Pumps

A S Shri D. D. Puri:
ls16-A \ Shri Prakash Vir Shastri:

Will the Minister of Petroleum and
Chemicals be pleased to state the
criterion followed by the Indian Oil
Corporation in the matter of allot-
ment of petrol pumps to private part-
ies in Delhi and New Delhi?

The Minister of Petroleum and
Chemicals (Shri Humayun Kabir):
The general criteria observed in regard
to selection of petrol pump dealers are
financial soundness, commercial con-
tacts and ability to promote sales.

Tty oA W o R
o

1616.—B it SR me
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OBITUARY REFERENCE"

Mr. Speaker: I have to inform the
House of the sad demise of Shri N.
Sivaraj who passed away at New
Delhi on the 29th September, 1964 at
the age of 72,

He was a Member of the Central
Legislative Assembly during the years
1937 to 1947 and of the Second I.ok
Sabha during the years 1957 to 1962.

We deeply mourn the loss of this
friend and I am sure that the House
will join me in conveying our condo-
dences to the bereaved family.

The House may stand in silence for
a shortwhile to express its sorrow.

The Members then stood in silence for
a shortwhile,
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ORDINANCES PROMULGATED BY THE
GOVERNOR OF KErALA

The Deputy Minister in the Ministry
of Home Affairg (Shri L. N. Mishra):
Sir, on behalf of Shri Hathi, I beg to
tay on the Table, under article 21312)
(a) of the Constitution read with
clause(c) (iv) of the Proclamation
dated the 10th September, 1964, issued
by the President in relation to the
State of Kerala, a copy cach of the
fallowing Ordinances promulgated by
the Governor of Kerala:—

(i) The Abkari Laws (Amend-
ment and Validation) Ordi-
nance, 1964 (Kerala Ordinan-
ce No. 2 of 1964 promui-
gated on the 14th May, 1964.
[Placed in Library, See NoO.
LT-3280/64].

(ii) The Revenue Reacovery Laws
(Amendment) Ordinaace, 1964
(Kerala Ordinance No, 3 of
1964) promulgated on the 6th
June, 1964. [Placed in
Library. See No. LT-3281/
64].

RePLIES TO THE RECOMMENDATIONS OF
THE ESTIMATES COMMITIEE CON-
TAINED IN CHAPTER V OF ACTION

TAKEN REPORTS

Shri A. C, Guha (Barasat): Sir, 1
beg to lay on the Table the following
four siatements showing replies to the
recommendations of the Estimates
Committee contained in Chapter V of
Action Taken Report which were not
furnished by Government in time for
inclusion in the relevant Reports:

(1) Statement showing the replies
to the recommendationg noted
in Chapter V of the 39th Re-
port of the Estimateg Com-
mittee (Third Lok Sabha).
[Placed in Library, See No.
LT-3282/64],
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(ii) Statement showing the rep-
lies to the recommendation
noted in the Chapter V of the
38th Report of the Estimates
Committee (Third Lok
Sabha). [Placed in Library.
See No. LT-3283/64].

(iii) Statement showing the re-
plies to the recommendations
noted in Chapter V of the 61st
Report of the Estimates Com-
mittee (Third Lok  Sabha).
[Placed in Library. See No.
LT-3284/64].

(iv) Statement showing the rep-
lies to the recommendations
noted in Chapter V of the 57th
Report of the Estimates Com-
mittee (Third Lok  Sabha).
[Placed in Library, See No.
LT-3285/64].

MESSAGES FROM RAJYA SABHA

Secretary: Sir, I have to reportthe
following messages received from the
Secretary of Rajya Sabha:—

1. “In accordance with the pro-
visions of rule 127 of the Rules
of Procedure and Conduct of
Business in the Rajya Sabha, I am
directed to inform the Lok Sabha
that the Rajya Sabha, at its sit-
ting held on the 28th September,
1964, agreed without any amend-
ment to the Wakf (Amendment)
Bill, 1964, which was passed by
the Lok Sabha at itg sitting held
on the 6th May, 1964.”

2. “In accordance with the pro-
visions of rule 127 of the Rules of
Procedure gnd Conduct of Business
in the Rajya Sabha, I am directed
to inform the Lok Sabha that the
Rajya Sabha, at itg sitting held
on the 28th  September, 1964,
agreed without any amendment to
the Companies (Amendment) Bill,
1964, which wag passed by the Lok
Sabha at its sitting held on the
21st September, 1964.”
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to Starred Question
No. 1240

3. “In accordance with the pro-
visions of sub-rule (6) of rule
186 of the Ruleg of Procedure
and Conduct of Businesg in the
Rajya Sabha, I am directed to re-
turn herewith the Legal Tender
(Inscribed Notes) Bill, 1964, which
was passed by the Lok Sabha at
its sitting held on the 22nd Sep-
tember, 1964, and transmitted to
the Rajya Sabha for its recom-
mendations and to state that this
House has no recommendations to
make to the Lok Sabha in regard
to the said Bill.”

COMMITTEE ON PRIVATE MEM-
BERS’ BILLS AND
RESOLUTIONS

FORTY-NINTH REPORT

Shri Krishnamoorthy Rao (Shi-
moga): Sir, T beg to present the
Forty-ninth Report of the Committece
on Private Members’ Bills and Reso-
lutions,

—

CORRECTION OF ANSWER TO
STARRED QUESTION NO. 1240

The Minister of Education (Shri
M. C. Chagla): While replying to a
supp.ementary question, asked by
Shri Basappa, 'the Minister of Edu-
cation stated as below:—

“As regardg the Central Institu-
tes, as far as I know, the scheme
is that we admit 100 candidates
for graduate studies and 25 for

diploma courses. Ag far as I
know, they have all got to be
-graduates”,

The correct position is that accor-
ding to the draft Scheme each Re-
gional Institute will admit about 100
candidates per year of whom 25 will
be graduates and 75 diploma-holders.
“The proportion of graduates .and

ill-treatment of a
Member

diploma-holders will, however, be
subject to adjustments according to
local conditions at each Institute,

STATEMENT RE. ALLEGED ILL-
TREATMENT OF A MEMBER

Mr. Speaker: I find that Shri Nath
Pai is not here. He had been enquir-
ing of me for the last two days about
a particular case. Now that the Home
Minister is making a statement.

Shri S. M. Banerjee (Kanpur): Is
it on the Calling Attention Notice?

Mr, Speaker: It would be seen
when the statement is made.

The Deputy Minister in the Minis-
try of Home Affairs (Shri L. N.
Mishra): Mr. Sneaker, immediately
on receipt of calling attention notices
and short notice questions tabled by
some hon. Members on the reported
ill-treatment and manhandling of Shri
Priya Gupta, a Member of Parliament,
while in detention in Purnea jail, the
State Government was requested to
furnish a report for the information
of Parliament. A reply has now been
received from the State Government
denying that Shri Gupta was ever ill-
treated or manhandled in Purrea jail.
No complaint was also made to the
District Magistrate in this regard. In
fact the District Magistrate visited
the jail on September 22, 1964,
accompanied by the Additional Dis-
trict Magistrate and the Civil Surgeon,
Purnea and enquired from Shri Gupta
whether he was comfortable and was
being properly looked after. Shri
Gupta is said to have replied in the
affirmative and does not seem to have
complained of any ill-treatment.

Shri Hem Barua (Gauhati): There
is a serious complaint that Shri Priya
Gupta was transferred from the
Purnea jail to another jail without
the requisite permission. When he
had been to the other jail, the autho-
rities of that jail refused to accept
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[Shri Hem Barua.]

@hri Priya Gupta and he was shunted
back to the Purnea jail again. But
the Purnea jail authorities wouid not
accept him and there was a lot of
trouble. He had to stand for quite
some time under a tree when the
sun was very bright and very hot.
These were the difficulties that he had
to face. May 1 know whether Gov-
ernment would enquire into it?

Mr. Speaker: He had the advan-
tage of being out of the jail for such
a long time!

Shri Hem Barua: The authorities
bungled with the result that he was
ghuttlecocking between these two
jails.

Shri L. N. Mishra: Transferring a
prisoner from one jail to another is
a normal thing.

Mr. Speaker: But it is not a usual
transfer in this case. He was sent
to another jail but the jail authorities
there would not accept him. I do not
know whether the fault lies with Shri
Priya Gupta or the jail authorities.

Shri Hem Barua:
authorities,

Mr. Speaker: Anyhow, when he
was sent back to the original jail,
they also did not accept him. There-
fore, he had to establish a camp under
a tree.

With the jail

Sh-i Hem Barua:
camp.

There was no

Shri L. N, Mishra: No such thing
has happened. He was arrested at
Katihar where there is g small sub-
jail.. Subsequently, he was transfer-
red to Purnea where there is a dis-
trict jail.

Shri S. M. Banerjee: What was the
machinery which enquired into the
allegation that Shri Priya Gupta was
ill-treated? Did the Minister simply
.rely on the statement sent by the
District Magistrate to the State Gov-
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ernment or did he employ the agency
of the Central Government to know:
whether Shri Priya Gupta gave any
written statement when he was
approached by the district authori-
ties?

Shri L. N. Mishra: We have receiv-
ed no complaint from Shri Priya
Gupta. We have received this infor-
mation from the S:ate Government
which is our agency, an accredited
agency, a respectable agency I may
say.

Shri Hari Vishnu Kamath (Hoshan-
gabad): The information that I have
in my possession from a reliable
source in Bihar is to the effect. . .

An Hon,
source?

Member: Which is that

Shri Hari Vishnu Kamath: T will
tell you outside the House; come and
meet me outside, in the lobby.

My information is that my party

and parliamentary colleague, Shri
Priya Gupta, was ill-treated soon
after his arrest and while he was

transferred from one jail to another.
Sir, you will recall, here in this very
House, when a reference was made
that my parliamentary colleague, Shri
Hukam Chand Kachhavaiya, was ill-
treated inside the jail you were good
enough to agree with the Members
that a committee of enquiry should
be appointed, a proper independent
and thorough enquiry should be held
into the mat‘er. May 1 ask the hon.
Minister whether Government are
prepared to hold a thorough, inde-
pendent an4q impartia] enquiry into
this disgraceful affair?

Mr. Speaker: There was no inde-
per.dent enquiry held even in Shri
Kachhavaiya’s case. Shri Kachha-
vaiya gave us the complaint and we
sent it on to the State Government.
They made their own enquiry and
submitted to us a report. But Shri
Kachhavaiya says that it is wrong and'
I am going to allow him to file a
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ill-treatment of a
Members

statement on that. But that is the
only agency that the Central Govern-
ment has got. They canrdot put up
an enquiry committec over the State
Government,.

Shri Harl Vishnu Kamath: Let them
heve an enquiry like that.

Mr. Speaker: It was just the same
enquiry that was made.

Shri Hari Vishnu Kamath: By
whom?

Mr. Speaker: If they have some-
thing concrete in their possession,
they can pass that on to me, that is,
definite facts. Then, I can certainiy
pass that on to the Home Ministry
s0 that they may find out those facts.

Shri Harl Vishnu Kamath: All
right, Sir, i 1o

it gt (femme) @ s F AR
¥ % F (A939 TeqW A1 q FHEAT
STEA
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g ¥ AR TR A g I Par §
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PRESS COUNCIL BILL—Contd.

Mr, Speaker: The House will now
take up further consideration of the
following motion moved by Shri C. R.
Pattabhi Raman on the 29th Septem-
ber, 1964, namely:—

“That this House concurs in the
recommendation of Rajya Sabha
that the House do join in the Joint
Committee of the Houses on the
Bill to establish a Press Couneil
for the purpose of preserving the
liberty of the Press and of main-
taining and improving the stan-
dards of newspapers in India,.
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[Mr. Speaker.]

made in the motion adopted by
Rajya Sabha at its sitting held
on the 15th September, 1964,
and communicated to this House
on the 17th September, 1964, and
resolves that the following 30
Members of Lok Sabha be nomi-
nated to serve on the said Joint
Committee, namely:—Shri Peter
Alvares, ShriC.K. Bhattacharya,
Shri N. C. Chatterjee, Shri Tridib
Kumar Chaudhuri, Shri Yudhvir
-Singh Chaudhary, Shri C. Dass,
Shri L. Elayaperumal, Shri Ansar
Harvani, Shri T. D. Kamble, Shri
‘Cherian J. Kappen, Sardar Kapur
Singh, Shri M. K. Kumaran, Shri
Nihar Ranjan Laskar, Shri Shiv
Charan Mathur, Shri Mathura
Prasad Mishra, Shrimati Sharda
Mukerjee, Shri Mohan Nayak,
Shri Man Sinh P. Patel, Shri
‘Kishen Pattnayak, Shri Shivram
Rango Rane, Shri Sadhu Ram,
Shri Sham Lal Saraf, Pandit K. C.
Sharma, Shri Shashi Ranjan, Shri
Vidya Charan Shukla, Dr. L. M.
Singhvi, Shri Tula Ram, Shri S.
Veerabasappa, Shri Virbhadra
‘Singh, and Shri C. R. Pattabhi
Raman.”

‘Shri Bade may continue his speech.
Shri S. M. Banerjee (Kanpur):
‘How much time is there?

Mr. Speaker: Time was not allot-
ted, but 1 hour and 15 minutes have
already been taken. What is the
pleasure of the House? Shall we have
-three hours?

Shri Hari Vishnu Kamath (Hoshan-
gabad): Five hours.

Shri Bade (Khargone): It is an
important Bill. Let us have five
hours,

Mr. Speaker: We are taking up the
‘flood situation at 3 o’clock. So, we
should try to finish it by 3 o,clock. .I
will see when we proceed with it.
‘Shri Bade. -
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Shri S. M. Banerjee: I do not want
to ask for more time, but I want to
say that we are having a discussion
today, another discussion tomurrow
and there is the Industrial Disputes

(Amendment) Bill which also is
important. I hope, it will not be
pushed out.

Shri Hari Vishnu Kamath: May I,
by your leave, suggest a via media?
This discussion may go on till 3.30
then the flood situation for 2 hours
up to 530 and the half-an-hour dis-
cussion from 5.30 to 6 o’'clock, if the
House agrees to sit till 6 o’clock.

Mr. Speaker: If the House agrees,
I will have no objection.
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“The Chairman shall be the
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frfefoen @ @t ag s&= ww #)E
& s gw qgt % afew ¥ AR
¥ qrq g F a9 |

The Chairman shall be the person

nominated by the Chief Justice of
India.

agt X ag T wer ¢ [
famt @t gAviy oW fr wifEw V@
gFRX & gifasd @ & Qar anfgd
OR S F+/E F W ) W AR
FAT 4ATIEY )

5 A O I HIO d aie JF
girsuAagfw:

“The Council may in furtherance
of its objects, perform the follow-
ing functions, namely:—

(a) to help newspapers to main-
tain their independence;”

& g § fr foee “z Wdw R-
¥EE' & AR ¥ w@de #AA AER
w |

Annual report for 1963 of the Regis-
trar of Newspaper for India reveals
continuation of the monopolistic trend
in the newspaper industry.

@ 4 S fowr gom § 0

“A study has been made for the
first time to assess the monopolistic
position of different papers. This
study revealed that six daily
papers owned by big business en-
joyed a monopolistic position in
their respective languages or re-
gions.”

Further, it says:

“Nine such common owners bet-
ween them published 48 dailies
and commanded a total circulation
of 23.35 lakhs or 41 per cent of
the total circulation of all dailies
in the country.”
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says:
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“There were 139 papers (2.9 per
cent) owned by the Central Gov-
ernment and 90 papers (1.9 per
cent) owned by the State Govern-
ments, Political parties owned 45
papers or 1 per cent of the total
number of papers, The report re-
vealed that the Congress Party
owned the largest number of
papers, namely, 29. followed by
the Communist Party of India
which had 25 papers. The Praja
Socialist Party came next with
nine papers. From the point of
view of circu'ation, however, the
Communist Party of India had the
lead with a circulation of 82,920.”
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£ @0 q® ¥ 9 veeR fwey §
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qdt F gudw Fwa # § | AN Q@ §
e foaq #MHg 92 & wafe 9T @Y
& S ¥ wgaqe w9 & ant € 0 S
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WH AR g FAT 12 (2) Ao
¥ owgy §:

“to provide facilities for the pro-
per education and training of per-
sons in the profession of journa-
lism and to assist persons so
trained to get themselves absorb-
ed in the profession;”

W Fa§ gw ¥ s dwr g €
%o erfow @ ag wwh @ e
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ag #1§ wodr e @oqr F1Ew w3 ) SIRGAT 3T dA®eT’ | TT F TW AFC
a7 sm A9 FEfaw & dfge dF & WIFTA A TEER BY S § )

FagIF g R §g W @AT AgAT & 1 9EH
. W AT AT Wi 1 5w Atk ¥ A
Wit fox foar § - srear Y ey | FT A Y

‘“lo promote a proper functional
relationship among all classes of
persons engaged in the production
or publication of newspapers;”

| & It ¥ gfer Safae & foar
;i:

“The onlv way of imoroving the
quality of individual journals is to
-offer them incentive through open-
ings to promotion on the basis of
-experience and merit.... &t Ho To faoriwr (DT

R) WA A 1954 ¥ @A W
The journalistic operations of a T3t ff f5 @ v 1 fav el

newspaper must be free from the .
interference or influence of mana- A AT A7 | AT A gww F Ad

gerial functionaries, and there o a1 5 Far For g £ 573 ¥ AF
- d orinei R
must be a well-defined principle T TFR #T FYE f9TF Iq @eT o

for recruitment, appointment and ) N
promotion of the journalists, from ﬁ'@ AT AT THT HWR Eﬁ g3 W IAF

the editor down to the proof-rea- T FT EF:EF'I'I'( FET 92T |
ders and part-time corre-pondents. i

Nothing can be morz detrimental ~ N
to the quality of a newspaper than T AR A AT & faars &

directives from the advertisement fogy T % & I T e mg’ ]
manager’s desk or from the ad- e & quear 5 fr fadse saay ¥

min’stration office as to what .
should appear in the paper or how T W FTH GET Y qrEESAT § )

a news story should be written or ou1q 59 fga & simﬁ NG ITY

in what manner an event should Ty a5 TREE YFarer

be intepreted. Evervthing that @ T AT TR FARS
FYTE ¥ ) 5@ A FIR FrieRfET FAmY

goes into a newspaner as news
or views or interpretation thereof £ Ffow F T 3 arfs &9 ¥ #9

must b2 tested by the standard of - .
journalistic etiquette, The journa- SEw I A NS A9 SR A g

lists must be free to act as a team RaEREWWAIWTE I dE
to determine news ar::i editorial N G FY T FEAT, I F FAF
contents of the paper. o, da ¥ oed A I R
ag W wEw G N aw ol arfr qafew ¥ 3= A, gl amr i
. y et 17 ¥ ¥ aga @ I @ ad

“Where the mind js without fear
and the heads is held high,
Where knowledge is free....
Into that heaven of freedom, my
Father, let my country awake.”

& AR ¥ weki ¥ w0 R § -

“Into that heaven of freedom,
my Government, let the press
awake.”,

Tt
= wiw T § 1 afFr it 7w
L) #r w1aff aq =¥ ¥ fa¥ gard i §
dr o aifaer w9 wfgsc fag o
‘“frae 48 TR Iq@ W AT QA § fy
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[ wo 10 faAmER]

T 9% mfgFd ¥ ga B @
A 37 93 73 Sewdl B $3 fag #
I | AT LW QR A G FF ar aaq
TIE @ g FWifs gg I Fefaw
T FOFA T FT FTH T37 JFIL R
HR I X FTAE 97 W | gEfaT
& agar § f s dfwad ) sarRr
w7 foar s, 71w qar T8 fear
ST FFAT AT 37 LWL F 7 Ay 917,
a1 ¥9Y TTHE FT IIAT W@ fqaqar
NAT TTY I3T TR § | AfHA TR TG
g i w@ig av sefaa = afaw
{IAGT FATAT EAM WX I@ F "
wfas 27 g

@ AR ¥ w w= @ L o
wefaa €2 e T W A e
TE W | W AR T FET A wTR
91 @Y § | W gk 4 9 T qg
A= fF gw #1 5§ @rged arer &Y
W 3 T3 1 ETAE F UAe
ImaR A Fgoar:

“Several of us believe that the

council would not be efficient un-
less it were launched by a legisla-

tion anq endowed with statutory
powers.”,

Tgt 9 WY g9 A § ey @=mi gd
FfeT F3a T 7 o =ngar § wwEr
g & g mwer § f5 wh eggza
Ty qar T ¥ ) AfE wRoA g
@ #1 Afge 3y § O T Taife-
fafadr Y Sfow =ifs aET fagee
Luifafafedt e 7t & 1 &g
@ WX "9 W W Wuifafateey
2y & Afew R "iger T T @ WY
ug facds @ areft wifs wvifafa-
fordY 319 qra< <A g g | A v
fe #% qg %3, T ® W surer wi-
o< X wifgd | A qrEd W w
€ § 37 ¥ suray s & fgd 1 W
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X FA F7 47 fsaqawm w1 wfaFe
wH TR L
fRamgammifeN amwee &
WA AW g § g0 TARRATA ¥ g
ar 7E | T8 9 FTHr 990 gk & 1 g9
FTAM A AERAT S A 3w F
A FTH ST g 109 TI W
gfust 1 v ofaq afas a=y §
fe fom @19 & 97 # ga faelt §
IG F FAAT AE FqHS | AfET W
frARi g amy @ @ a0 & f&
g 9 A ATl BT TAHRAGA 3 &
farq &g wrAT ATfEd | Y w9 g F
FTE T I a9 Fg & AN & 1 W
T T 7 99 %2 5 g ) wfgwx
t 5 Sa g 3 @9 T a9 @ R
faax % ag &% & & 1 d9 B g
WER @ wifgd fF o7 #:15 aer
Hif g F1aaT §1 @ ST F7 89 q19 aqmy
& foq ga fFr ST asar g ;AT
fagrar ew3r & fF ag gEar Faw
JWET W G W FarfE FE}
erage ¥ foar omar @ fv dereew
¥ JTET #1 feger feg sy §
ORI JaoAT FT AAT § | W
SR FT qg GAAT A FIA F7 7G-
X 2 fEar stra oY ag 3@ wwar g
S TS BT AT § IW AT AT G
Wi Sad Fr§ gafaaa & a1 T8 |
T I ¥ TW 09 FY ) qravasar
trNamEmsm R FRINET
fosaa # @ SE O g aW
®% | g7 #1 @A gem fE S SN
IAfASH FT FW FWQ § I & 9
e ¥ wifawi 1w oags A
21w 37 Al Y 9 fawma @ A
99 1 WY x@r o Wifgd 1 S S|
& wrEyide § ar 9 gdeT wiik §
T W T W ASER & 9T 9F &
LN dar g s waX
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AT Y A AT Iq g F AN
wife arfas S a1 3JT ] 1 5T ARN A
s @yt @ e ? W gw S
® oS A3y & @Y ag A g
fF g7 arn # NEaw fear s @
qq & I 93 wifas § § &7 @00 A
WISTEY 78 3 | Y e ar § s
oY 73 &, ERE ) AR STE-
QST FY ATSIEY A § | FAL AT SIAT
T 99 § 27 4Ry § a ag wed @
2 % 99 1 orar 7@ | fo o Ao
& FEFAH § AW T JEAF
qTASAT @I AT Ay AT & T oFgAr,
% A agi aw s g B g wogd
@ity wam w9, 9% F-oF wex
w 77 ¥ fag o) eraw & fag aam
gfaar W= &1 59 aarfaq w@ar e,
AT Tg QAT S F ST Wl A
% W19 FI AT g7, Q¥ IAH FFeql
& ol F 54F wree ¥g waf @ ¥
frar @ foa) 6 g9 @9, 99 & @9
¢ wifas qu= AL F0 A | 99 gHH
Tt aF ¥ TR X gg w9Ar fwar or
gFaT § W wa gt & ey faar
w1 fa Y oreg &1 a7 Frdy wrg ) a1 3w
& it wr Y o e o 9 @
@< 4 FQ gl 99 F1 g T4 a1 &1
RN EIT NI A I G ?
& auman g fF oo 99 A faed @)
wri faerd 1 @R fF g9 &
AN & 879 TFe F F T ¥ TR
1 T37 &AW AR § @ 7§ TA AAN-
qfirezy 9 ¥ § 9 g 3= § Fr g}
2 ¥ BT 99 qAl T AWIAST qgar
g @

# ovl W9 F IHY G @A

o A w o ol & a1 @@ g
gt agt | fggam § & 1956 ¥
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gt o 9 7 g 4 st fF 6 2 g
¥1 1957 F 37 9 99 ¥ 65 w@a
QT 1 87 1958 ¥ 99 A AR 12
& T AR 81 HGAX IT F ATIET
A TA 17 1959 F 78 F4 14 § T
T ST F AT 101 FAGAK & T |
¥ 1960 ¥ F9 FY qEIT T8 FX 17
& T AR I F Y @A # TR’
103 & WY | SR SE@Ard 7 agr
qrere Sq ¥ A o 3, gedfoem §
HEY STar § AR S A AR q@gdr
ST @1

T TOF ¥ WR T 3G q TEE
fF o dm as a8 wEa F S9 €1
fay « o9 F HGAX § I T H AT

gaE A qEd fF 9T H 41 F
FA9 g2 a8 FEER &, WE T A
gafaw Soiw &, m fry g fa SO N
Aoz & 97 ¥ ot 9 99 @9 § ST
A9 § ¥ q fea vaaia——TETar
o, g A6 sfear—dAe 77 Fread
9 AR qE fogem ang—aea
FTAT & | T¢ TR GG AT FIAT §
a0 &1 aga w31 fean, F0e, 67 W
T W AN SE F owad &
F1q § & | 79 W9 @Y qnw a9 §
f fom &7 g a8 FEATT 9T FoulT
2, TF AT I HOA a F—
QT I a I, T 99 7@ |
% & T & mger) § gk fasaay
g 9 o w1ed € 5 el i A
frmat Tfeq WX ST A feaar
anf o, wat axg #r &few frsaat ifed
0T S awg # &feq ag’ fawaar
afed, o qE ¥ T @I BT Y
o waT q® ¥ T G AG BIAT
aifyr @t fre 7 A o F I
frgy WK Aoy =T gHe wW A
WA g @R ? AW A
& g AT & A faw avar
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[+ 5o AT femmai®]
WX 7 & qATIITETH F ATAET grvae
g1 SR @) S fF @ F R W
WY 3T & | 99 @ | 7 @A T6
< gFdT & WK 7§ afas T wT
-gE ¢ Fifs my A dg A oA
& AR 9T I F QO AT &G
§ 1 feT Star &3 ot w7 9 W ag
WNRY TEeE ¥ 99 TE, Ay
¥ qu T, fomw T & o A
AT ¢ Ifew a7 I I TR &
qr At § S W AT g RN
FMNFNFQAEISATITF
€Y # N9 F7 qEW qTHT A @ |

w fawr & ag forar o7 @ f5 4
dg Fifed gAR ta A WIRET D
FTEW @ Mg N i F =
NI W% A & I F 99 A
JFA F FAfow 7| F A F w0 E
fF w1 I WY W F fAU gEe
w1 AfeT g7 Iw< @ fF 9 g
& FTCX 9T TEY T & A W9 Y
TNF 1 ga § & 1 AT & wea f)
srgfaa & o, S9 #T agd ag1 7.
21 99 F T TR A9 Y AFA
2 VIR AR Y R @ A &+
UTHATZY GATST J7 AT GHAT § | AfHT
oIF AT S 9T &, W JI 9, weld
F oy, a8 @ w3 F g @
AA I § 99 FT AT A § AR
qofers § 9t S@ § F Iferm ¥ &
cafom 7@ =  fF w9 da Fwifaw
FAAT, Y ;T 13 Avag qrE@T, 9 F
¥ ot afeT safoeed ¥ 9 3, gt
& AW, @ AW AR WA AN
faer da @, a@ aF A F TR WY
HINFFaE I @eFar IR
& ® F [ 9 KA F TR W
xEd, s J|at & w1 Foar Ay
w o § §9 § 97 & ot TR §
FAFr wrag II§ wAIwe (7w
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Srem ) & A wzar oW 9 g
4 AfeT ag NG O T9ar & fr 3@
o ot @S 7F & sarer 4 A §, A
i 9 § § wow fadw & wfg
w\x woAT arwa & wfcw forg #y ga
AT AT I AT S | TWHT A
ag {1 f o qefea 39 § ag @R
& 1 5% ap 3@ wif 3 f5 el
g9, d39 97 w1} a3 9 A9 § 3
@ ¥ fra aO0® ¥ o AR
I F IHT F QI |

e d AT AN
93T TgT A gAT § WK Ha qafe-
fadt ¥ wramw ¥ 7 @A F7 AN wAE
STy g9 & 99 & s o) & ag w3
aFa1 § f& O qwfas 99 &, cwife
Juw 3 W g T gmal
TIAIfF agq FIHT ATHT IV &W T 2
R & 39 3 I9d #) Gza<er (a¥TH A
fAaY, 39 ®) FATK AN A9 fAea,
#AA Iow faad 97 F1 glawd v
T & At o 3 axfas, Y Jwar A
STRT § SYTET AT FA F' IGF aT
1 T At I &Y gafafedy & TR
¥ wOATd SATET CIRIATA 27 F g
IegF T § | afFa 3q F1 g7 giqamg
s owaE grq A A Fawar g
s gard famr, fag dafae v
qXE T AT afew I FATFAL G ]
T ARRES d8 F1 aws W a7 foa
T fF FTHI To@ § | FIHT AR 9
& g & 1 fearte o & &Y seH
frd @17 § | TR @
T A A A EER § g 9T WA
AT # THIvT W ) dAR AG)
Ot § | ORI I W) g faear §
faad 5 3 &7 T aF | AR W w3Awt
fewrd § o &Y fr aww e wifew
Y AT T WX I & wvew § Jww
ﬂTfQ‘Ql -
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o9 59 § 74 sqqEqT @ar g fw
N S Fifae w1 I0dT g S oA
W & % afeew Afave #3708
g JT[AYT TS TgI WOr G Y |
& gwar g fs gitw #1E ¥ e afeew
w78 F g T ey 1 W F
DMt seT T d§ N
wEeqr @ § 5w o
W IWTTHT TTH §1F G9TF aF
¥ gud dvag Az 7, § a3 wew
¥ O3 wem fF a8 iF AR 39T
A7 g 9 Nfae 7 §7 w=4f § 7@
T8 3@ qfew A o it &
quwaT g f6 aamw g_e wT A9 F U7
favare &, &= &1 W 9 QU WA
o} AR & AT 17 F araSg weEw
TR, WY FY T AE ¥ 7@ A ¥
e 3B qafaq a8 grw | qafeT
¢ fr gwit #1¢ uoF w31t @€t @ o
T zafae 9% o giear Sfaa T8
M i zB g AfRAw @ E A 5
HT FT 41 GAT FE & A5 Afeeq
®[, 0¥ 959 WfeaT & fag feat WY
A% ®T FgEdr ¥ @ieAr qArtas
&Y &

T W F g § @ faaas
T §REA FWT § A AWT FIAT §
fr ¥ U F @@ § FHr TpEAT
g 1 & &Y 5w ¥ qat gepade awgm
SafF T FT A WA OF fawEy T
& SIFEY | WNET v ¥ AR fae o
FAAR &1 O Arqw g & ) g
T

Shri Warior (Trichur): Mr., Spea-
ker, I welcome this Bill, at the same
time with certain reservations, In the
statement of objects and reasons, it is
stated that one of the major recom-
mendationg of the Pres§ Commission
concerns the establishment of a Press
Council in India consisting of people
principally connected with the Press,

1284 (Ai) LSD—5
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which would safeguard the liberty of
the Press, evolve and maintain stan-
dards of journalistic ethics, keep
under review developments tending
towards monopoly and concentra-
tion of control and promote research
and provide common services for the
Press. If these objects are to be gain-
ed, it is well that we have a Press
Council to look after these matters
and raise the standard in general of
the Press in India.

But the main thing in these objects
is to keep under review developments
tending towards monopoly and concen-
tration of control, This hag become
already a menacing feature in our
press world, It is not necessary even
to quote figures from either the Press
Commission’s Report or the Press Re-
gistrar’s Reports or even the Report of
the Ministry of Information and Broad-
casting, because it is the talk of the
town. Everybody knows it, Now, one
group, the Express chain controls over
11 per cent of the circulation of the
dailies in India and the next group
the Times publications control about
7 per cent, both together accounting
for 19 or 20 per cent,

It is heard, and I think there may
be some truth in that, that Indian
Express is going to swallow up the
Times of India very soon, that nego-
tiations are already advanced to such
a stage, that the cage is also supported
by big people in the Cabinet, by in-
terested parties who are always sup-
porting the Goenka group in the
Fourth Estate.

Shri Bade: You have got a special
C.1D.?

Shri Warlor: It is already known to
the public, and it is not a secret with
me alone....

Shri Hari Vishnu Kamath:
secret,

Open

Shri Warlor: It is an open secret,
if at all it is a secret. The only impe~
diment for the Express group to swa-
llow up this big concern is not even
the question of how much is to be
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[Shri Warior]

paid, but whether the Government
will o.k. it or not, whether Govern-
ment is vigilant or not in its declared
objective of curbing the monopoly.

Today, incidentally or coincidental-
ly, the Ceylon Parliament is discuss-
ing the press, and there the Govern-
ment had to requisition the help of
the military to protect that democra-
tic institution of Ceylon,

That is the essence of the matter,
because whether there is monopoly
or not is not the question at all now.
It has been suggested by the Mahala-
nobis Committee Report that there is
concentration of wealth and also a
monopolistic tendency in industry. It
is not a question of circulation. Circu-
lation is only a very small yardstick
to know whether there is monopoly in
the Fourth Estate because where the
economy itself is in the hands of a
few individuals or families or con-
cerns, and they are controlling the
.entire field of industry and finance
in this country, naturally, there is no
necessity to enquire into the aspect
whether by circulation it can be de-
cided that there is monopoly or not.
It is a foregone conclusion that where
the economy is in the hands of a few
tycoons of flnance and commerce and
industry, naturally this industry is
not an exemption and that it will
also be controlled by them.

This has been establisheq by the

reputed journalist, Shri Chalapati Rao. -

in one of his addresses. He has said
that there is no question of doubt in
this matter. Before I quote him, I
would like to read a comment made
by none other than the late Pandit
Jawaharlal Nehru, our Prime Minis-
ter. He had an experience, and he
said:

“l was recently in Bombay. I
addressed a meeting, a small one of
about 2} lakhs or 3 lakhs. I spoke
only briefly, for just about two
hours. I do not claim anything for
myself. but I happen to be the
Prime Minister of India and Bom-
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bay dailies next morning did not
carry a line of that meeting.”

This is how they treat the Prime
Minister of India, and how will they
treat the other ordinary people of
India? So, it is a menace to our de-
mocracy,

What happens is this. These peo-
ple are linked with so many of these
industrial and financial houses that the
Press Commission itself has reported
that they never publish those items
of news which will be against their
own interests. In the Press Commis-
sion’s Report, at page 352, I have the
quotation here, they have said cate-
gorically that whenever the interests
clash, they never publish those items
which go agalnst their interests, That
is the finding of the Press Commission.

But the tragedy of the whole thing
is that the Press Registrar, and for
that matter the Government, is still
hesitating to definitely declare that
there is a monopoly in the press.
Even in this Statement of Objects and
Reasons it is said that they want only
to keep a watch, keep under review,
and not come forward boldly and say
that there has been established a
monopoly and that the Government
is going to take action against it, so
that there will be more diffusion of
this control over newspapers, That is
one of the main things,

The Federation of Working Journa-
lists in their annual conference had
suggested taking action against this
monopoly in a resolution. They have
said:

“There can be no denying the
fact that there already exists in
the Indian newspaper industry
considerable degree of concentra-
tion. We feel that there is a
danger that this tendency may
develop in future. We are of
the opinion that it would not be
desirable in the interests of free-
dom of choice that this tendency
should be accentuated.”
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So, the question of questions is
whether the Government ig prepared
to come forward, just like the other
governments in the neighbouring
countries, to curb this tendency of
monopoly in the press, to take strin-
gent action against those concerns
which are more and more concentrat-
ing in their hands this power of the
newspapers and industry, and also to
give as much help to the other papers
which are groaning under the weight
of these people,

They have not only concentrated the
power in their hands of newspapers.
Even in the Press Trust of India,
which js almost a monopoly news
agency, these people are always there.
Even the Editors’ Conference—I may
be excused by the editors who may
be here—is always controlled or in-
fluenced by these big monopolist
groups, Hence, it is suggested that the

Government must take some very
definite action in this matter.
I do not want to quote the figures

that are available already in the pub-
lished reports of the Press Registrar
as well as the Government. My only
contention js that circulation will not
alone be a yardstick; if at all a yard-
stick, it will be a very small, short
yardstick,

Why we are against this monopoly,
that also must be mentioned. It is be-
cause it is a menace’ to our demo-
cracy. Look at the daily press today.
They appear to be very unattached or
detached, to be standing above every-
thing and then giving their opinions,
ag if they are not influenced by any
considerations at all, and the public
take that for what it is worth, They
do not know what lies behind these
views and news aired by them. Ac-
tually, these people are against all the
basic tenets of our national policy,

- they go to the extent of being even
anti-national when it is the question
of their interests being safeguarded.

For instance, we have seen in the
press—and there are so many cuttings
from the press that we can produce—
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that they attack the basic policies of
our Government in regard to non-ali-
gnment and peace. They are for align-
ment, They surreptitiously bring for-
ward this view to the public, and then
by the time the public is well prepar-
ed for that, they have their coup d’
etat, That is how they are doing I
other countries.

Then, they attack the public sector
projects and the role of the publie
sector in our planned economy, They
do not say that they are totally against
the public sector, but they publish
news and views and other materials
in a way that the public may begin to
think that the public sector is comple-
tely rotten, that we cannot expect
anything from it, it is all corruption, it
has to be scrapped and the entire
thing must be given lock, stock and
barrel to the private sector. So manv
of these public sector undertakings
have been maligned unnecessarily
and quite unjustifiably by these peo-
ple and they prepare the public
mind in such a way that at any time
they can scrap the entire policy.

This is what they are doing, and
hence we think that it is a menace to
the future of our democracy, to our
planned economy, the basic tenets of
our foreign policy and what the pgo-
ple cherish,

They are solely interested in safe-
guarding their profits and their vested
interests. They do not even shrink
from making huge collaborations, For
instance, take Statesman. It was for-
merly a British concern, Now the
British concern ig there but at the
same time the shares are owned by
Indian monopoly concerns in Indian
industries. How can we be sure that
the Statesman or for that matter Indian
Express or the Times of India will
actually support the demands of the
people in the expression of their de-
mocratic and nationalist feelings? Gov-
ernment must bring forward a more
stringent measure and ask the Press
Counci] to take proper action against
these monopolistic tendencies before
it is too late, before they take over
Government,
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There are certain things which are
a departure rather, from the recom-
mendations of the Press Commission
und they must be looked into very
carefully by the Joint Committee, For
instance, clause 4 is there. Almost all
papers have objected to it. That does
not mean much because we know
which are the papers which are ob-
jecting to it. If a legal tribunal is
formed my apprehension is that all
these legal paraphernalia will be
brought in and it will be a long drawn
out battle whether what is written
was justified or not justified. It is very
difficult to come to a decision. We have
the experience of the labour tribunals,
There also things are not decided
for two or three years. It is a cum-
bersome process, Anyhow, I have my
own fears about it and it must be
looked into. I keep an open mind on
this because the culprit should not be
left out and at the same time the
freedom of the press should also be
maintained. Suppose I am one of
those small writers in the Press and
suppose I am hauled up every
week........ (Interruptions.) 1 have
been recently hauled up, true. But
the Council must look into these things
properly. Clause 13 is the most impor-
tant provision, Some of us in the
journalistic world are just like cats
fallen in hot water once. Such a cat
whenever it finds cold water, it
thinks it is hot water and is very ap-
prehensive of it. That sort of thing
should not happen and this clause
should be amended suitably to protect
journalists.

The hon. Minister was pleased to
say that it was just like medical pro-
fession or legal profession but there
was no such code of conduct for jour-
nalists and so on—It all depends upon
their own independence and their own
experience, If it is thought just like
medical profession or legal profession.
it will be very harmful and the new
people will find it very difficult to
come forward.

One word about the Constitution of
the Council, Sir, It is going against
the recommendations ag well as the
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memorandum given by the working
sournalists, The word working journa-
i1st is there but his representation will
be a microscopic minority in the
Council, Not more than 7 of them will
be there, By whatever other name you
may cal] it, the managerial section,
etc. gets about 12 or 13. That should
not be allowed because in this Bill the
pivotal point, the basic man is the
working journalist and he must be pro-
tected and if that is to be so, they
must have more representation in the
Council. I hope we Wwill have
another opportunity to discuss these
things when the Bill comes back from
the Joint Committee,

Tlo T WA & fgar (FRAE):
weger Agied, faamEsT ot 2R afax
aRT F gAQ aw AR feww § wne
o1 f &1 gg wEAd ¥ gEwfaER
# AT FEgT § WX IEF qIY A9
FEATY HIT G & OF 9§ &7 a1
Fga § A fax TEE AT owawa g
wgt % & gww aran § fegww ¥
TEE STET ax sfgd, W ghwn
& T@ER F I AR RUAESF § |
afq @@ a9 #) o ¥ guw o
STeT =gy | xEN w1 nF g g
gEaR wifgw gfee & FAsefeal &
Erfaee § § =y dfeqw R @),
a1 T W g &), A1) fegea
T €1 1 wfes gfee & 3w wifas
& gwrfyee ¥ §, wifaw S @ d
am IoIa §, Afww Af, fAr AR
area #t gfee ¥ ¥ g & @F wEEAR
TR F IRy §, st 89 w7 g
I O faite wTor 78 ¢ 6 ¥ w0eufa
@ fegeam # gwt s, s
& TF wfaa &1 ¥ FQ § T
T @AT § fF o g T SR
¥ w29 vo1 ¥, T fawrs Fiar
X, Wi ¥ @ & faemw s
T R § 1 & wwar § ey fa



4581 Press

T wf A ard famd § o KA
iR 7 oft § A @ A TR
® @ $1¢ gzg e ¥ o T VY qY
a1 gHE! aga & @ A} ag W AR
AT FF | @R AT A qgEr 3
frr a1 § f5 fegem & s@AR
A At A m § e g W
arR mﬂﬂgqgamwmm
.

siiwer arewal faegr (T1e) ¢
THT qIET F) 7 fawwa @ 1
T1fgd, TH TER @ FE BT
a2

STo W wANET Sifgar @ qEEIR
IO AT §, g, WA qgl | A
T BY TR HIET BT | I a9 FY
o @ Hifad

woAY arq & FgAT ATRATE . . .

TR WEET . I (AR AT
A qE @ @I W @ agT weer
g

T o TR AAVET wrigan :  Fqr 7€ 7
= #E gadr smEw fAww s
FE Y A A I AE G G Smr
FE &

FUIfF qwIfawTe < &1 &
o) faferaa &1 a1 a% &1 whewr
FUITFTE | TR AT R gq 7
qUET qA AGHRX &Y F1E W 5E wy
Aifg &% atg ¥ 7E I g

o T N aE & Ao am
giHaT T g | v fggEaw #
I FT q9 T HT HIL 99 TS
2| g A fa 3 AT STl AT
afeF oF a9 & o arelr Wt L SR F
far & FATREET! #T T q FgAT
ST g R ST St saneT madt
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i @ gufede gfam &t a1 Fawx
FY 5 foa #1 gaerar a9 faoga
& T ST € AT FIAT § | R
D N &g ok @ad 1 a1
Tar sfaw & omar @ fF IR S
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